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THIS INDEN-TRE made this ’%\..’%.... aayot Reent 1970,

TR

. ThVarly
correspoding to .U ..ﬁa day of P@ﬁ...\i‘.‘:l. 3,18 S8ka ord:

botWBaa the Govermor of Uttar Pradesh (harein&fber to:

%fj,;w,&y The State Covermment which expression shail whereg the
\igg‘gaman?: -cont ax‘b so admits be deemed to inelude the Sucwssoi'"
indiviqua; 264 35915‘33) of the one pdrt am Jitendra Rai Varshney

Son of P“.varshney ::/o 377, Rani Mandi, allanagaa

T

described in Part I of the S diedule hereunger writ
end has deDDSited with the State Goverumenmt the &um

“ TR Mo F“}’

the preliminary e prenses for a min-,mg lease (and
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2.

royalties, cownants 8nd agreements by &ud in these
preseﬁs 8nd the S cnedule hereunder writteu Tresarved
And coutainsd and on the part of the lessea to be
. pald observed and performed, the State Goveramedt |
| (With the approwel of Gentral Govarmment) hereby gramts l

and demisas umto the lessees,

All those the mines beds/velus seams of SILICA SAwD .
; (hereiua frer 8ud in the s chelule referred to as the i
said Miweral) or situdted 1lyiug aud being iu or under
Tihe la8nds whicn are referred to 1u Part T of the said
S chedule, together with the 1ibercies , powars and
privileges to be :axar cised or emioyed in connechtiou
M@ _ herewith ,wn'i :r}g;;ngeziiguad iu PartIl of the sa8id S chedule |
subject to the restrictions 8nd couditions as to the |
@Xercise apd enjoymett of such 1ibertj.as, povWers and ‘

: privileges which are mertiored 1o Part 111 of the said

; -' S chedule EBXCAPT and reserviug out of this demise umto
tk;e State Government thne libertias, powars and priviie ges

mertioned in Part IV of the said Schedule to HOLD the

premises hereby gramted and demised unto the 1essee

T, R Mo FAVvy AR Morey

from the Fhuldeslh day of Re%r,1970, for the term of

L P i

TWENY years thei.c® he xt ansujog YISLDING AwnD PAYING . -
therefor uimto the sState Gavermnmeut the sewyal rents awnd

royalties medtioned ju Part V of the Sald S chedule at

[

The respective times therein specified subje ¢t to the

provisions coutaived in Part V1 of ‘the said S chadule

[Ny =

[ e

v R, Vo,'?/xﬁ&y B | L :
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3.
apd the lessee hereby covwud s with The Sf&ta
Gowrpmant as 1w Part VI1 of the sald S-chedule is
o xpressed aud the S tate CGovermme ot hereby coveuants
with the lesses as in Part V1II of the said S chadule

s 7 SR M Vg
as expressed AhD it is herebymutullly agreed betweeu

the parties hersto 8s iu Part IX of the said S cmedule

is expressed,

Lo WITMsSS WHURAUF thése presents haw been
executed in mawwYr hereunder appeariog the day aud

year first above written.

The Schedule abgwa raferregd to

PAxT 1 |
THS ARSA OF THIS LRASE ' :

A1l that trach of lauds situated at villase J auvaw

a-‘;ng " in (Pargand) Bara iu the Registration District of é
et of" ; i
the 1,6—7\59;511Iahabad Sub-Distrid Karciana and Tnawa Shapkergsrh 13

TAVar'y Y i

bearing cadastral Surwy ios.(Forest Area ) containing
f :

thoa X RIS
an sre? of 12R-00.ncres or theredbputs delimeated nu the ‘

yé’" I‘. - )

PN '

plau hereto annexed aud tnerevy coloured ved.
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;\1arzd and search
for,v‘a_n,work
etc,

To sink drive
and make pits
shafts and

inclines ete,

Lﬂachlnery,e JUL P
ment ete, Yitvenly

To make roads
and vays ete,
- arnd use exist-
4 ing roads srd
Ways,

hereinzsfter referred to os ‘the szié lards,'

and enjoyed ny tie lessew subject to tie restrictions

o

To bring to use, ..,
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PART T,

Liber ties, Powers zrd Frivileges to e exercised

and corditions .n Fart I1L,

1o Liberty ~if vower =t 211 times durim tie
term hereby demised to enter upon the szid lands 21T to
search for, mine, bore, cig, ¢rill or win, work, dress,
process, convert, cerry swvay =rd dispose of the said
mineral _

2, Liberty & power for ¢r in conrnection with
any of the purposes mentioned in this part to sink,
drive, meke, maintein, »néd usé in the salé lsrds &ny
pits, shafts, inclines, drifts, lewsls, water vays, nir
ways ard other works (and to use maintein deepen or
extend any existing works of the like nsature in the

sald lands), ﬁ:w

,4.7-- 3¢ Liberty =2rd power for or in connection with

_ _,.Lx--_cm)‘nfﬂi‘f
zny of tas purposes mentioned in this part to eregt,

construct, msintrin =ré use on or uhder the seid lands

‘eny engines, maczu_very olant, “ressing floors, furnecss

;nv’«rwb'r‘z ‘lq‘r,zl,k.v)'“?’
coke owvem, brick,kilns, workshops, stors-houses,

bungalows, godowns,K sheds, =nd other buildings a~nd other
works and conveniences of the like nature on or under
thé said lands,

4o Liberty =nd power for or in connsction with
any of thie purposes mentionsd in this part to make any
.tramwayS, railways, Troads, aircrefts landing grourds ard
other ways in or over the said lards and to use g;intain

and go and repass with or without horses cattle wagons

alrcrai®s locomotives or other vehicles over the same
; .

T/?.Vﬂﬂ/f{? , ' \




o zet
: ding amd
froad materials

s, - e

. To use land

for stacking

heaping deposit-~
ing purposes,

. 1447

{or any existing tramweys, reilweys, rords =nd other
ways in of over tine sz2id lexnds; on such coritions as
may be g reed to,

5o Liberty zrd power for or in connection with
zny of the purposes mentioned in this part to quarry
and get stone gravel and other building arnd road
materials anxd clay »nd to use ard employ the same and to
manufacture such clay into bricksagrﬁﬁi%gf and to use
such bricks or tiles but not to se}f ény such material,
hricks or tiles, alwﬂ.uwﬁ“?’

6, Liberty and power for er in connection witn
any of the purpose mentioned in‘this part but subject
to the rights of any existing or future lessee 2nd with
the written permission of Collector, Allahabad (here-
inafter called the Uollector; to =zuprepriate and use
water from any streams, water courses, sSprings or otoer
sources in or upofn thie sSald land siX to Civert step
vp or dam any such sStregm or water course and collect
o ilmpound »sny such wrter rrd to meke construct and
maintain any water course culverts ¢rains or Treservolirs
but not as to Ceprive any cultiveted lands, villages,
buildings or vatering places for livestock of =
reasonabi_e supply of water &s before 2ccustomed nor in
any way to foul or pollute any streams or springs,
Provided that the lessee shall npt interfere with the
navigaticon in any navigeble strezm nor shall divert
such stream without the previous written nermissicn of
the State Government;-

7o Liberty and power to enter upon and use a
sufficient part of the surface of the such lands for
the purpose of stacking hesping storing or depositing
therein any produce of the mines or vorks carried on and

Qq* rave r.d
any tools equipmentg earth 2nd materials and substances

)
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- away of pro=

duction,

To clear
brushwood and
to fell and
utilise trees
ete,

No building
etc, upon

certain places,
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dug or raised under tle liberties and powers mentiored
in this part,

| 8, Liberty and power to emter upon ard use 3
suffic:i:.ént part of the said lands to bensficiate any
ore produced from the said lands ‘and to carry away
such vereficiated ore,

9, Liberty and power for or in connection with
any of the purposes meritioned in this part anmd subj ect
to the existing rights of others and save as provided
in clause 3 of Part IIL of this Schedule to clear
undergrovwth and brushwood and to fell amd utilise any
trees or timber stsnding or fournd on the said lards
provided that the Collector or the State Govermment may
ask the lessee to' pay for any trees or timber felled
ard utilised by him a2t the rates specified by the

Collector or the State Government,

PART II1I,
RES TRICTIONS AND COMITIONS ql:: TC THE BEXERCISE OF

* TRY
THE LIBERTI:&S POWERS AND PRIWILEGES IN PART Ixy

le No building or thing shall be erected set up
or placed and no surfsce operations shall be carried on
in or upon any public pleasure ground burning or Eurial
grourd or-place held sacred by any class of persons or
any house or village site public road or other place
which the State Government may determine as public
grourd nor in such e manner =s to injure or pre judi-
cially effect any builldings works property or rights
or other persons and no lard shall be usgsed for surface
operations wh/j;gi: is 2lready occupied by persons other
than the State Government for works or purposes not

included in this lease, The lessee shall not also
JQW‘W
TR Vq/z/gra?/

et i L




Permission for
surface operiw
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No mining
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interfere with any right of wey, well or tank,

g', Beforejusing for surface operations any lard
which has not already been used for such operations,
tiie lessee shall gi:e to Collector, of the District
two calendar months previous notice in writing
specifying .tlze neme or other description of the
situation =@ the cxtent of the lend proposed to be
so used and thne purvose for whicli the same is required
ard the szid 1and shall not. be spo used if objection
is issued hfsﬂ theufollector Withj,n't\m months after
the receipt b;Igini of such motice unless the objections
sSo sté,ted shall on reference to the State CGovermment
be'annulled er velved,

Se The lessee shall mot without the express
sanction of the Collector cut down or injure any
timber or tre:és on the said lands but may without
such sanction clear away any brushvood or undergrovtn
wvhich interferes with 2ny operations authorised by

~these presents, The Collector or the State Covermment

may require the le».s‘sc_-:e to pay for &ny trees or timber

felled and utilised by him at the rates specified by
the Collector of the District,
4, Notwithstanding anything in this Schedule

&
contained the lessee shall not enter upon any reserved

forest inciuded in the said lands without nrevious
sanction in writing of thé Divisionsl ¥orest Officer
nor fell cut and use any timber or trees without
obtaining the samtlon in writing of that officer
nor Lotherw:_se than in accordance with such corditions
as _*hh‘é;-r':'state Govermment may prescribe,

5. The Jessee shall no:l: work or earry on or

allov to be worked or carried on any mining operations
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"
at or to any poilnt within a dilstance of 50 metres
from any Rallway line except with the previous
written permission of the Railway Administration
concerned or from any reserwir, camal or other
public works such as public roads and buildings or
1nhebited site except with the previous written
permission of the Collector or any other Officer
authorgsed by the State Goverrment in this behalf
and otherwise than in accordance with such instructions,
" restrictives ard comiition either general or Sspecial |
which may be attached to such permission, The said
distance of H() metres shall be measured in the case
of Railway deservoir or canal horigzontally from the

‘ QA‘a q-_g_vwﬂ--y
outer toe of the bank or the outer edge of the aquting

as the case may be and in case of a building
horizontally from the plinth thereof, In the case
of village roads no wWorking shall be carrijied on
within a distance of {0 metres of the outer edge of

| _ the cutting except with the previocus permission of g

tne Ccllector_or zny other officer duly authorised

£

by the State Government in this behalf ard otherwise *
than in accordance with such directions, restrictions

and additions, either general or special, which ]
1

may be attached to such permission,

|
! i
P EXPLANATION, i

-

For the purposes of this clause the expression
'Railwa§ Administration' shall hawe the same meaning
as it is defined to have in the Indian Railway Act,
1890, by clause (&) of Section & g%v that Act, 'Public

" Rpad' shall mean.a:road'which has besen constructed by

artificially surfaced as distinct from a track resulting

3fRﬂkLwa¢?/
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from repeated use, Villege road will include any track

shovn in the Revenue record as village doaf,
lFaci1ities for ) .. 6, fhe lessee shall &llov existivg 2 foture

*holdeg st ad joinm s _
ing Licences e holders of Government licences or leases over any

Leases, L )

1apnd which is comprisad in or adjoins or 1is reached
by the land held by the lessSee reasonable facilities
of access ther?to.

PROVIDzD THAT no substantial hindrance oI
interfefencé shall be caused by such holders of licences

7R Vanatiy”

or leases to the operations of the leddee umsr these
presents, and if any controversy regarding such
substantial kindrance and interference arises, the
decision & the State Government or any officers
authorised in that behalf shall be final,

Provided also that fair compensation {as mey
be muﬁually agreed upon or in the event of Cissgreement
as may be dscided by the State Govermment,; shall be
made to the lessee for all loss ard demdge sustained by

the lessee by reason of the exercise of this liberty,

: Storing low 7, In the absence of ready market for low grade
grade ore Tfor
future bene- ores pr suci ore wihich may not be in demard in the
ficiation,

market, the 1efee shall properly store such material

for future beneficiation,

PART IV,

LIBERATIES POWsR3 AND PRIVILEGLS RESERVED TO THE STATE
. . S .
GCVERNMENT-

-

LA

To work N Liberty;ﬁﬁi powerlfor the State Govermment or
Sie to any lessee or persons authorised by it in %Eéf
behalf to enter into and upon the said lands anl to
search for, win, vwork, ﬁig, get, raise, dress,process,
convert am carry away minerals other than the said
minerals. and any other substances and for those  purposes

to sink, drive, make, erect,if?nstruct, maintain and

TR Vamhy s
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T T

use such pits, shafts, inclines drifts levels and
other 1lines, Waterways, airways, water courses, drains,
reservoirs, engines,k machinery, plaﬂg, builldings,
canals, tramways, railways, roadweys and other works
and convegiences as may be deemed necessary or COnvenient,'j

PROVIDED THAT in the exercise of such liberty
ard power no substantial hinderance or interference
shall be caused to or with the liberties, povers and
privileges of the lessee under these presents, »nd if
any controversy regarding such substantial hinderance
and interference srises  the decision of the State
Government or sny of ficer authorised in that benz2lf
shall be final, PACVIZLD ALSC that fair coumpznsation
\28 may be mutually sgreed upon or in the event cf
cdisagreemsnt as may be decifed by the State Govermment)
shall be made to the lessees for all losénor d ama ge
sustained by the Lessee by reason or in consejuence
of the exércise of sucih liberty ani powver,

2, Liberty =nd power for the State Govermment or
any 1essee-or persons authorised by it in that behalf
to enter into arnd upon the said lands and to make
upon over or through the same any railway, tramvays,
roadvays -or pipe lines for any purpose other than
those mentioned in Part II of these presents and to
get from the said lands,-stones, gravel, earth and
other materials for making,lﬁainfaining and repairing
such railways, trémways and roads or any existing
railways and roads am to gec and repass at al;“times

withh or without horses  cattle or other mimals, carts,

over or along any such raiivays, tramways roads, lines

armd other ways for all purposes and as occasion may

require, provided that in the exercise of such 1iberty

:r‘./\’.VM"?/ 'Qr .
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v iiﬂ”ywq
and power by such other lessse or persecn no substantial

hinderance or interference shall be caused to or with
\the liberties powers and pri-vileges of the lassee
urnder these presents, amd if any controversy regadrding
such substantial hinderance =2nd interfersnce arises,
the decision of the 3tate Government or any Officer
authorised in that behalf shall be final, PROVIDED
ALSUO that fair compensation as may be deciced oy

the State Government shall be made to the lessee by
the State Government or any lessee or person authorised
by it, as the case may bs, for 211 loss or damege
sustained by the lessee by resson or in conseqguence

of the exercise of such liberty =znd power,

PART V,
RENTS AND ROYALTI®S RESERVED BY THIS LEASH,

le The Lessee shall pay, for every year, except
the first year of the lease a yearly dead rent as
specified in clause 2 of this part in respect of the
said mineral, |

Provicded that the lessse shall be liable to
pay the dead rent or royalty in respect of t;ulggégf
mineral whichever is higher in amount but not both,

2. Subject to the provisions of clagggmfﬁgf this
part, during the subsistence of the lease, the lessee
shall pay to the 3tate Government anmasl dead rent
at the following rate or such revised r=zte which ™
may be comaunicated in wfiting to the lessee by |
the State Government per minsrsl per hectare of the

lands demised ard described in Part I of +his : "

SBchedula:

‘ Uﬂf?xhﬂfdmy/
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Wame of Arca of Rate of dsad rent Dead rent

Mineral, .demised land, per hectare, payablie in
_ e . . ... 3T

Silica Ul .80 1.0uring the first kil

Sand hectares year,

2During the 2nd B4 7=00
year to Dth
year o 12=50, )

3uring the 6th  1295-00
year to 10th

. Yyear « 20=0

aDuring the 1ith 19423-50
year onwards
i 37=50

- L e ol

The lessee shall pay to the State Govwernment
and deposit in the Government Ireasury at Allahsbad
by the 3]st March of the each year tne dead rent
specified 2bowve and the surface rent ané water Trate
as provided in clause 4 of this part unier the head
X{{II~ Miscellaneous Socizl and Developmental Organi-

zotion Mineral ConceSsion fees or as may be specified

from time to time,

Rates and mode
of payment of ‘j
loyalty, Part, the lessee sh#ll during the subsistence of

3¢ Subject to the provision of clause I of this /“

this lease pay to the Stete Gov&rnms:_r-.tﬁband cfeposit
in the Govermment Treesury at A-E-Eo.%ba.au Toyalty
in respect of the -said mineral removed by him from
the sald lands urder the head as may be specifizd from
time to time in four instalments for the period (i)
April to June by 15th July, (ii) July to September
by 15th October, (iii) October to December by 15th
January and (iv] J'amé.ry to March by 31st March of the
year at the fat«:::- of 5 1=00 per tonne,er 2t the-rete b
o e
Leiwﬁyﬂ———~——— pe;-eeae—of %ha—ﬁ&t&—mouih-va}&e—%e*—%he&
. “tize being as-speeified in-the Second -Sehecuteof-Av s

I!L”n\.ﬂi1\111Ei.12=—J>.e.wt-; l.,_ﬂhes-e_rate-s—apre_swgee—t te—altere tiens 4

TR

a‘fmm_-time 4o time 25 may be Notified—by—the Goversment Qv
ef—Enita, b | ' L |
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j'?ayment of 4, The lessee shall zlso pay to the State
- gsurface rent )

armd water Government for the surface area used by it for
rate,

purpose of mining operations surface rent and water

rate at such rate, not exceeding the land revenue as

—_—

. : may be determined by the Collsctor, Allahabad PAOVIDED
o4 THAT KO such rent and water rate shall be payable in

o respect of the occupation and use of the area comprisad

in any roads or ways to vhich tihe public have full

right for access,

————

PART VI,

PROVISIONS #&=LATING TO THE RENTS AND A0 YALTIES

'ﬂf? Rent and 1, The rent, water raete and roy2lties mentioned
i Royalties to ' N
B Dve free from in Part V of this Schedule shall be p2id free from

"deduction etc, )
any deductions to the State Government a2t Allshabad

in the mannar hereinbefore provided in c¢lauses 2

aml 3 of Part V of this Schedule,

W Mode of : 2e For the purposes of computing the said

X computation _ .

W of royslity, royalties the lessee shall keep = correct account of
| 'u_ Qﬂ){ rq,\fM/M 7

i ; the minerald produced amd despotched end the mineral
: beneficiated, The accounts as well as the weight of
I) the mineral in stock or in the process of export
may be checked by an officer authorised by the

. Central or 3tats Government,

E  Course of 3. Should cny rent, royalty orf otier sums N
" action if rent

© and royalties due to the Stete Jovernment under the terms and

, are not paid

. 10 time, corditions of these presents be not paid by the

lessee within the prescribed time, the same ma2y be
recovered on a certificate of such officer as may
be specified by the State Government by general or

special order, in the same msnner as al arrear of

lam Teverue " L
{ P
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PALT VII,

THa COVALANIS OF Tdk LaSShh,

Lessee Lo pay ie The lessee shall Yy the rent, water rate
: rents and = > : .
' royal ties amd royalties reserved Dy tuis lesse &t such time an?d

taxes etc, _
in the mannzr pro$?ded in PARTS ¥ AN VI of these
X yoyenday
presents and alSo\shally pay =nd discharge 211 taxes,

rates assessment and imposition vhatscever being in
the nature of public demands which shall from time to
tim;h;e charged, agssessed or imposed by the suthority
of thé Central 2nd State Government-upon or in respect
of the premises and'works of lessee in common with

i other premises and works of a like nature except

by a vy’
demands for land revenues,

To maintain f 2. The lessee shall at his own expense ereft
ard keep

boundary and at all times maintain and keep in repair bourdary
marks in

good order, marks and pillars according to the demarcation to be

shown in the plan anmnexad to this lease, Such marks
and pillers shall be sufficiently clear of the shrubs
ard other obstructions 2s to s2llow easy id.ntificoe
tion, -

i 2
3e Unless the State sovernment for good caiise

To commence

B operations permits otiierwise, the lessee shall coammence operation
4 vwithin a yeer .
?j; amd work in a within one year from the date of exscution of the
M workman like
. manner, lease aml shall thereafter a2t 211 times during the

- 3 contimiance of this lease search for, win work and

S , . . ~ Xpaaantuy
- N . develop the said minerals without voluntary intermi@Ssion

in a skilful and vorkmanlike manner and as prescribed
under clause 12 hereinafter without doing or permitting
i 3 ‘ te be done any unnecessary or avoidable damsge to

the surface of the said lands or the crops huiléings
structures or other property therson, For the purposes

f

TR Va M




1427

of this clause operations shall include the erection
of machinery laying ef a tramway or construction of

a road in connection with the mine,

5 1ddemnify 4, The lessee shall make ard pay such reasonable
évfﬁ:?ainS# saﬁisfaction and compensation as may be assessed by
lawful authority in éceordance with the law in force
on the subject for all damage, injury or disturbance
which may be done by him in exercise of the powers
granted by this lease ard shall imdemnify and keep
imdemnified fully and completely theiState Governnent
égainSt all claims which may be made by any person
or persons in respect of any such damesge, injury or
disturbance 2nd #211 costs an' exp:znses in conmection
therewith,

To secure and
. keep in good

chondition pits this lease well =nd sufficisntly secure a2nd kedp open
Fshafts etc,
TR vy

De The lessee shell during the subsistence of

vwith timber or other durable means 211 pits shafits
and workings that may be made or used in the said

lands arnd make and maintein sufficient fences to

3 the satisfaction of the State Government round every
: such pits shefts or workings whether the same is
abandoned or not and shall during the same period
keep all wquings in the said land except such as
may be abandoned acéessible free from water and foul

air as far as possible,

To strengthen
.and support the

ine to nece- the satisfaction of the Railway Administration
sary extent,

6, The lessee shall strengthen and support to

concerned or the State Government as the case may be,
any part of the mirne which in its opinion requires
such strengthening or support for the safety of -

any rallway, reservoir, canal road and any other

.  public works or structures, Llﬁ
I /\IJ\:—M
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16 -

7. The lessee shall 2llow any Cfficer authorised

by the Central Government or the Stete Government in .
that behalf to enter upon the premises including any
building excavation or lamnd comprised in the lease

for the purpose of inspecting, examining, surveying,
prospecting, and making plans thereof sampling amd
collecting any data and the lessee shall with proper
person zumployed by the lessee and acquainted vith the

mines amd vork effectually assist the officer, =agents

“1’)( ,::cR-\r’o/VD'!“‘Y

{servants and workmen in conducting e¢vary such
inspection ard shall afford them all facilities
information connected with tnem the working of the
mines which they may regsonably require and also shall
amd wWwill conform to and observe 21l orders and
regulations waich the Central ard the State Governments
ag the result of such inspsction or otherwise may’
from time to time see fit to impose,

8. The lessee shall without delay senml to the
Collector a report of any accident causing death or
Serious bodily injury or serious injury to p%pjéﬂfty
or seriously affectlng ér emdengering life or
property which mzy occur in the course of the
operations under this lease,

C}:r’ The lessee shall report to the State
Government the discovery in the lessed ares of any
mineral not speciiled in tne lesse within si xty deys
cf such discovery along witih full perticulars of
the nature and position of each such find, If any
mineral not speciiied in the lease is discovered iIn
the leased area, the lessce shall not win efri dispose

of such miperal unless such minsral is included in

the lease or a separate lease is obtained therefor,

TR -VaIVY{"A-;/ Q—w»:-w i
, 3.
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g 57 8

10, The lessee shrll =t 211 time curing the
sald term keep or cause to be kept o2t 7n office to
be situated upon or nesr tue said lznds correct =10
intelligible beoks of sccounts which surll contein
aceurate entrics snowing from time to timel
(1) Quaentity zrd quality of the sa2id minerazl reslised

) from the said lands,
5 % L
{2) Quantity of the verious cualifies of ores
" pensficisted or converted,
(3) Juantities of the various qualities of the said
mineral sold and exported seperately,
(&) Quantities of the various aqualities of the said
,. minera)l otherwise cdisposed of 2nd the mannexr arm
purpose of such disposeal,
(5) The prices ard 211 other particulsrs of all sales
of said minersl, |
6] The nmumber of persons employsd in the mines or
works or upon the said lands specifying nationality,
qualifications end pay of the techknicnl psrsonnel,
{7} Such other facts, prrticulrrs and circumstences
28 the Centrsl or the Jtrte Government mey from
tlme to time require srf shall =lse furnish free
of charge to such officers ard &t such time as the
Central and States covernments may =ppoint trus
ard correct =zbstract of &1l or an;c;rgifﬁf’%oks of
accounts and such information anmd returns to 211
L
or any of the matters aforesaid as the State
Goverame nt may prescribe znd shazll at 211 reason-
- able times allow such officers a=s the Central
Govermment or the State Government shall in that
behalf appoint to enter into and have free access
to the said officers for the purpose of examirdng
armd inspecting the said books of accounts plans

I.R. Van/?r{»_-j/
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and records =zl to make copies thereof and make

44 extract theresrom-
To maii_ntaiﬂqi“,,{“,, T, The lessee 2hall at 211 times during the
g plansfetc’

said term maintein at the sine office correct

intelligible up~to=date am complete plans =2nd section

of the mines in the se2id lands, They shell show all

the operations, aml workings and ell the trenches,
pits ard drillings mads by him in the course of

: operations carriec on by him urncer tie lesse, faults
and other disturbances encountered 2m geological
date arnd 28ll such plans and sections sh2ll be amenied
and filled up by and from =ctusl surveys

tc be made
for that purpcse

N

t the erd of twelve montns or ony
period specifi«s¢ from time to timg =n? the lessee
shall furnish fre: of charge to *he Centr+l and

state Governments trus o0 correcct copizs of such

L

plans sxd secitlon: whenever reiuired, Accurnste

records of Aall trenches, pits and drillimgs shnell

g show

(a) The sub=soil and strate through which they pass,
g‘o;’ Any minerz]l encountered,

= ' Lc) Any other mattrar. of interest arc 211 date reguired
' ) by the Centrasl end Stste Governments from time to

time,

The lessee shall allow any officer of the

Central or the State Government, authorised in this

behalf by the Central or the State Covermment, to

inspect the same at all ressonasble times, Le shall 2lso

supply when asked' for by the State Government/ The
v ' o

' b Director, Geological Survey of India/The Director,
t 4 . Indian Bureau of Mines/ The Dj_rect,or’ Geoclogy =m
A :

M:Lning, U.P, a composite plen of the ar ea showing

thickness, dip, inclination, etc,, of 211 the seams as

JR,VQWUA;/ forinn
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Lva

also the guantity of reserves guality-wise,

12, The lessee shall be bount by such rules as
may be issued from time to time by the Govermment of
India under Section 13 of the Mines and linerals )

TR Vavihy R
{Reguletion ~nd Duvelopment] Act, 1H07 (Act 87 of 187)
and shall not carry on mj_ni;’lg or other operations
umler this lease in any vay other than ss prescribed
under the rules made under the said Act,

1%..a; Unless specifically exempted by the
State Govermrrlent the lessee shzll provice amd 2t sll
times keep 2t or mear the pit bead or «fchh cf the pit
heads 2t which the sald mimerel shsll be brought o
bank z prererly constructed o 2fficient weighing
machine ard shall weigh or cruse to be weighed
thereon 211 the said minersals from time to time
brought to bank sold, exporier and converhed end zlso
the coaverted products snd shell at the close of esch
day ceuse the totsl weights, ascertzined by such
means of the said minerals, ores, products raised,

sold, exported ard converted during the vrevious

twenty-four hours to be entered in the a2foresaid books

of accounts, The lessee shall permit the State CGovern=-
ment at all times during the said term tc employ amd
person or persons to be present at the weighing of
the sald mineral as aforesaid and to keep accounts
thereof amd to check the accounts kept by the lessee,
The lessee shéll give seven days previous notlce in
writing to the Collector of every such measuring or
weighing in order that he or some officer on his
behalf may be present thereat,

(b, The lessee shall when So required by the

-

State Goverrmment, provide zuxd at 211 times keep at such

vE
:ﬁR.VmVﬂA?/
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suitable site as may be specified by the 3tate Govern=

ment (other than the lands hereby demised] properly

Constiucted and efficient weighing machine/machines,

severally or jointly with other lessee or lessees ard

shall weigh or cause to be wveilghed thereon the seaid
%f mineral from time *to time brought during tive process ol

export, The Ilessee shzll permit the State Government 2%
. 2ll times <durin: the saif term to employ #ny person or
persons t bLe present at such veighing of the said

minersl =8 &foresa21id arnd to checlt the veighment entered

in the accounts of the lease,

{¢} In case the veights taken 2t (a) anmd (b)
differ the highest of such weights shsll be taken as

the gquantity of vhich royalty be computed

B .
A
b

. To allow test 14, The Laessee shell ellow any person appointed

‘ :;j of ve igh:t.ng

W machine, in that behalf by the State Government at any time or
i

times during the said fterm to exemine and test every
f; b veights used therewith in order to ascertain vhether
! - the same respeciively are correct ami in good repair
. and order ard i1f upon #ny such examinstion or testing
3 any such veighing machine or weights shall be foumnd
incorrect or out of repair or order the Stete Governe

~ 1N iy
men#may require that the same be ad justed

repaired argd

\hfut in order by a2nd at the expense of the lessee and

if such requisition be not complied vith within fourteen

3 days after the same shall have been made, the 3tate
JI Government may c¢ause such weighing machine or weights

1 to be ad justed, repaired ard put in order and the
expenses of so deing shall be paid by the lessee to tgg,
State Government on demand and if upon any such examins-
ﬁion or testing as aforessid any error shzll be discoverped
in any weighing machine or weights to the prejudice of
the State Govermment such error s?all be regarded as

] .' 3
1 '-ngﬁd; . ”"U?R'Vanﬁﬂf¢/
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having existed for three calendsr months previous to
the discovery thereof or from the last occasion of

so examining and testing the same weighing machipe and
welghts in case such occasion shell be within such
"period of three months arnd the said rent and royalty

shell be paid ard accounted for accordingly,

A o pay compens 15, The lessee shall make and pay reasonable

S sstion for : .

W injury of satisfaction and compensation for all dameges, injury
. thirad parties, D 7RVer by

or disturbance o-f person or property which may be done

by or on the part of lessee in exercise of the liber-

ties amd power granted by these presents and shall at
' k. - ' all times save harmless amd keep indemnified the State
3 Govermment from and against all suits claims and

demards which may be brought or made by any person or

persons in respect of any such damage, injury or

4 ; disturbance,

@ Not to obstruct . 16, The lessee will exercise liberties and
working of Q'!a:sa,wu
other minerals, powe-rs hereby granted in such a manner as to offer

No unnecessary or reasonable avoideble cobstructions
or interruption toc the development and working within

tine said lamds of any minerals not included in this

lease ard shall at all times afford to the Central and
State Government and to the holders of rrospecting

k. 9 : licences and mining leases in respect of any such

miperals or any minerals within any l1amd ad jacent to
the said lands as the case may be reasonable means of

- access and safe and convenient passage upon am across

O the said land to such minerals for the purpose of
E S e

getting working developing and ca.rff;_ . away 1:]:1:1-_1 same
provided that the lessee shall recégvg'?'i"eaSonable

3 compensation as may be itually agreed upon or in the
, event of disagreement as may be decided by the State

Government for any damage or injury vhich he may sustain

- £ . r
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by reason or in consequence of the use of such passage

B ) hy such lessees or holders of prospecting licences,
-$ ‘Trggsfer of ~ 17.(1) The lessee shall not, without the

i le e- ) .

i - . previous consent in writing of the State Government
i 3 ‘Q/_ - s_i\‘)n-ﬂw -

(aj'assign, sublet, mortgage, o in any other manner

- f _ transfer the mining lease or any right, title or
{; interest therein;

g -

E ] : {b) enter intc or make any arrangsment contract or
- - understandine vhereby the lessee will or may be

directly or indirectly financed to a substantial

extent by or under which the lessee's operations
or uniertekings will or may be supstaantially
controllad by, any person or body of parsons otaer

TRMvbey
than the 1esselePDovided th2t the State Jdovermment

shall not give its written consent unless

\¢; The lessee has furnished an affidavit along with
his applicdtion for transfer of the mining lease
specifying therein the amount that he has already

- taken or proposes to teke 25 consideration freom

the transferee,
- (d} the transfer of the mining lease is to be made to
a person or body directly undertalking mining

operation,

(2) Without pre judice to the above provisions

the lesses may subject to the con'itions specified in

the provision to rule 35 of the ssid rules transfer
this lease or any right, titde or intersst therein, to
& person holding a certificate of spprovel and an

income tax cilearance certificate Irom the Income Tax

LCfficer concernsc, con payment of a fees of rupees one

hurdred to the State Government:
PROVIDED that the lessee shall make available

to the transteree the origingl or certified copies of

TR Vanaluy, -
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all plens of abandoned workings in the area and in a
belt of 65 metres wide surrourding it,

{3; The State Government, by order in writing,
Cletermim-the lease gt sny time if the lessee 'h:as in
the opinion of the State Government, committed = are=ch
ci any of tie above provisions or nes treansierred the
lease or any rignt, title or interest tinerein otherwise
tharn in accorance Wwith clause 2.

Provided that no such orc‘ief sh&ll be made without
giving the lessee a reaschable opportunity of stating
his case,

13, The lease shall not be controlled and the
lessee shall not allow himself to be controlledé by 2ny

Trust, Syndicate, Corporation, Firm or person except
s 3 b s D

- with the vwritten consent of the Central Government, The

lessee shall not enter into or make any arrangement
coﬁnpact or understanding whereby the lessee will or
may be directly or indirectly financed by or urder
which the lessce's operations or undertakings will or
may be carriesd on directly or imiirectly by or for the
benefit of or subject to the control of any Trust,

Syndicate, Corporation, ¥irm or Person unless with the

wWritten sanction given prior to such arrangement

compact or urndarstanding being entered into or made of
the Central Government and any or every such arrange-
ment compact or understaniing as aforesaid {(entered
into or made with such sa:ﬂ;@‘i;_l.on as aforesaid) shall
orly be entered iato or ‘mélfe "and shall always be
subject toah express comition binding upon the other

2 \.4 5

party or parties thereto that on the occasichi of a

" state of emergency of which the President of India in

apypm—
bis discretion shall be the sole judge it shall be

terminable if so required in wr&iiby the State

IR.Vaﬂ/ﬂA?/
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Government and sheall in the event of any such rejuisi-
tion beihg made be forthwith theresafter determined
by the Lessee accordingly,

19, Whenever the security deposit of .y 1000/
or any vart thereof or any furtner sum hereafter
deposited with the 3tate Government in replenishment
thereof shsll be forfeited or applied by the Central
or State Government pursuant to the pover hereinafter
declared in that behalf the lessee shall deposit with
the State Government such further sum 25 may be
suf ficient with the unappropriated part thereof to
bring the smount in-deposit with the State Government
upto the sum of .5 1U00/-,

2Ue Ihe lesswe shzll at thne expiration or sooner
determination of tine said term or any renswsl thereof
deliver up to the itate voveriment 211 mines, pits,
spaits ) inclines  cdrafts, levels, Waterways,K airways,
and other vorks mew existing or hereasiter to be sunk
or made on or urwer the said lands except such as have
been abanioned with the sanction of the 3tzte Government
and in any ordinary and fair course of wvworking all
engines, machinsry, plant, buildings, Structuresj other
works aml convenisnces wvhich at the commencement of the
said term were upon or unier the said lands and 21l such
machinery set up by the Lessee below ground which can
not be removed without causing injury to the mines or
works under the said lands (except such of the same as
may with the sanction of thé State Government have
bacome disused; amd all buildings and structures of

- .
bricks or stone erected by the lessee ahove groum

il mhotos 2t

Jevel in good repair order and conditionh ard fit in all

respect for further working of the said mines »nd the

7. IQ.VO\M | e na




q_..,.,,,..
-y P LT e e
T AL e, T LT e e

B e By T e

5.
b
i

Right of
preemption,
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L] : " ™

said mineral,

21ei2) The State Govermment shall from time to
time amd ail’times during the said term have the right
{to be exercised by motice in writing to the lessee) of
preemption of the said minerals (and all products
thereof ) 1ying in or upon the said lands hereby demised
or else%here under the control of the lessee a2ni the
legsee shell with all possible expedition ¢eliver all
minerals or products of minerizls purchased by the
Btete Government under the power conferred by this
provision in the Zuantities a2t the times in the mannar
snd at the place specified in the notice exercising
the said richt,

\bj Should the right oi pregemption conferred
by this présent provision be xercised and z vessel

tgg £ 2.0V
chartered to carry the minerals sR preoducts thereof
procured on beheli of the State in?rnment or the
Central Government be detained or)\“c?emurrage at the
port of loading the lessee shall pzay the amount due
for demurrage according to the terms of the charter
party of such wvessel unless the State lovermment shsll
be satisfied that the delay is due to causes beyord
the control of the lessee,

{¢) The price to be paid for all minerals or
pWOducts/o% minersls taken in pree~zumption by the 3tz te
Government in exercise of the right hersby conferred
shall be the fair market price preveiling at the time
of prewmemption PAOVIDED TEAT in order to essist in
arriving «t the said falr market price the Jlessee shall
if so reyuired, furnish to the State Government for the
confidential information of the Government particulars

of the quantities, descriptions and prices of the said

minerals or products thereof sold to the other customers

T R.vomrt»;,/ imw
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ard of charters entered_ into for freight for carriage
of the same &nd shall produce to such ofiicer as may
be directed by the State Government original or
authenticated copies of contracts ard charter parties

R 18300
entered into for the sale or freigntage 0%‘ such minerals
or products,

(@) In tiie ovent of the existence of a state of
war or emérgency (of which existence the President of
India shall be tnz sole Judge and a notification to this
éffect. in the Gazette of Imndia shall be conclusive
proof;, the State Government with the consent of the
Lentral Govarnment shall from time to time and all
times during the szid term have the right {to be
exercised by a notice in vwriting to the 1re.ésee} forth-
with take possession ard control of the works 'plant
machinery amd premises of the }.ess:::e or:’;,\?lwﬂf‘?mecm_on
with the said lands or operations under this lease ard
during such possessicn or control the lessze shall
conform to anl obey all directions given by or on
benhalf of the Central Govermment or State Jovermment
regarding the use or employment of such work, plants,
premises and minerals, PROVIDED THAT fair compensation
which shall be determimed in default of agreement by
the State Government shall be paid to the lessee for
31l loss or damage sustained by him by rerson or in

_’,r‘
i
cognsequence of the exercise of the powers conferred by

e

this c¢lause and PAOVIDED ALSO THAT the exercise of such
powers shall not determire the sald term hereby granted
or affect the terms and provisions .cf these presents
further than may be necessary to give effect to the
provisions of this clause, '

22, The lessee shall not employ, in connection

with the mining operations, any person who is not an

T.I?.Va\n/a{zuj/ ‘ | ( i ..
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Indian Wational except with the previous approval
6f the Central Goverrnment,

23e Lf any of the works or métters whiﬁghiﬁaﬁ
accordance ﬁith the covenants in that behalf herein-
before contained zre to be carried or performed by

the lessee be not so carried out or performed within

the time specified in that behalf, the State Government

may cause the same to be carried out or performed and
the lessee shal) pay the State Government on demard

all. expenses which shall be incurred in such carrying

out or performencs of the same and the decision of

the State Government &s to such expenses shall be

final.ﬁzmvunﬂ?/

24, The lessee shall furnishe

(2) a}l geophysical data relating to mining fields,

7 ol engineering and ground water surveys, such as
enomely maps, sectlons, plans, structures, contours
maps logzing, c.llectec by him during the course
of mining operations to the Director, Jeological
Survey of Irdia, Calcutta, amd Director %eology
and YMining U,P,

(b} a1l information pertaining to investigations of

| radioc active minerals collected by him during the
course of mining operations to the Secretary,
department of Atomic dnergy, New Delhi and Director
Geology and Mining, U.P,

Data or information referred to above shall be
furnished every year reckoned from the date of commencesy
ment of the period of the mining lease,

25, The lessee undertakes that, if so required
by the State Govermment or any officer authorised by
it at any time but at not less than 3 months otice,

he shall supply the whole or such part as may be

JﬂR.waﬁiﬁpf | Q”“Wé‘fd
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required of silica sand that he shall win from the

Y
et

leased area for the utilisation in Sugar/such irdustry
Indus tries amd irdustrial plants as may be reguired by
ﬁhe State Government or any officer authorised by it,
in éuch event, the price quality and other terms
regarding such supply wWwill be mutually agreed upon
between the lessee ard the consumer to whom the supoly
is to b2 made,
e . T A

Provided that if the lessee and the consumer
fail tec mutually agree as aforesgid the price, quality
amd other terms will be duciied by the 3tate Government
{which will be binding on the lessee;, the price being
the fair price to be decided on the same principle
as is contained in clause 2]:¢) of Part VII, amd the
lessee wWill shovw to the State Government the books amd

accounts, in order bto arrive at a fair price,
REGULATION OF PRICEZ BY STATE GOVHRNMENT,

26 The State Covernment will at any time
during the said term be entitled to fix the sale ‘price

of silica sand to be extracted by lessee from the

demised premises ard shall alse be entitled to revise

from time to time the sale pricevéq fixed in accordance
with this clause, the fixation and revisien of sale
price to be based on the cost of extraction to the

lessee plus such percentage or profit of not less than

e

[

5 per cent as the State Govprnment may consider

reasonable and upon such flxatlon.e&“w&w131on the
lessee shall not sell the silics saﬂd,xhga price

different from that fixed or revised as aforesaid,
PART VIII,
THE COVENANTS CF THE STATE GOVERNMENT,

le The lessee paying the regms. vater rate and

7R Vil s
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Lessee may &~ . royelties hereby reserved and observing and performing
nold ang ¥#evesrty i . .
engoy Iigats +11 the covenants =zrd sgregments herein contained
“Gtietly,

ard on the part of the lessee to be observed and

performed shell amd may juietly hold amd enjoy the
right and premises hereby demised for arnd during the

term hereby granted without any unlawful interruption

from or b:Y the Stete Government, or any person

i rightfully cleiming uncer it,

W% TRVandhy” )

k To renevw, 2, Vhere the mining lease relates to any

- mineral not specj_fiea in the first schedule tc the

i Act, it shall be reneved for one period rot exceeding
the pgariod specified in subesection (2) of section §

) of the Mimes and Minerals (Regulation ard Development)

Act, 1957, at the option of the lessee:

¥ Provided that the State Govermment mey for

i reascns to be recorded in writing reduce the area

1 appiied for,

| If the leese is in respect of Minerals

specified 1n the jst schedule to the Act, remewal vill

be subject to the prior zpproval of the Central

Government,

If the lessee be desirous of taking s renewed

lease of the premises hereby demised or of any part

or parts to them for a further term Ifrom the expira-

I ' tion of the term hereby granted and is otherwise

k. ‘3|- eligible, he shall prior to the expiration of the

last mentioned term give to the State Goverrment six
TR

calendar months' previcus notice in writing and shall

pay the rents, rates amnd royalties hereby reserwved

and sheall observe and perform the several covenants

- and agreements herein contsined amd on the pert of the

lessee to be observed and performed upto the expirastion
¥ ';. of the term hereby granted, The State Govermment on
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Liberty to
determine
the lease,
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receipt of application for rerewsl eball consider it
in accordance with rule 28 cf the said rules amd shall
pass orders as it dcems tit, If renewsl is granted,
the State Govermment will at the expense of the lessee
ani'ﬁpon his executing ard delivering to the State
Govermment 1f reguired a counter part therecf execute
ard deliver t§ the Jlessee a reneved lease of the said’
premises or part thereof for the further term of twez£y
years as specified in sub-section {2) of Section 8
of the Mines and Minerals (Reguletioh am® Development)
Act, 1957 at the option of the lessee, at such rents,
rates ard royalties andéd eon such terms 2rd subject to
such rents, covenants cid agreements inciuding this
present covensnt to rermv #3 shall be in Qccorc‘.a_n/gg
with the Mineral Concession dules, 1J60, =pplicable to
silica sam on the dey next ftollowirng the expiration
of the term herevy granted, _

b F RV

28, The lessee mey =zt 2ny time determine this
lepse by giving not less than 12 calendar months notice
in writing to the State Gowvernment cr to such officer,
or authority as the State Covernment mey specifty.in
this behalf and upon the expiration of such notilce
provided that the lessee shall upon such expiration
render sxd pay all rents, water retes, royalties,
compensaticn for damages and other moneys which may

then be due and payable under these presents to the

A

: “'?persoﬂs and shall deliver
these presents'ﬁ@ the Sta‘fﬁ;ﬁ%arnment then this lesse

and the said term

LA
LR

the liberties pOWErs;@@hbprivi-
_ Lhadihe
leges hereby grant

LRLE RS
_ﬂ%ﬁhall absolutely cease #nd
determins but without pre judlice to any right or remedy
of the Lessor in respect of any breach of eny of the

Covenamts or agreements contalned in these presents,

7 R.Van/arﬁj/ ’QW
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Q—&-—A The State Government may on an spplicstion |
made by the lessee permit him to surrender one or more
minerals from his lease vhich is for =2 group of minersals
on the grourd that deposits of that mineral hesve since

e xhausted or Gepleted to such =2n extent thsat i* is no
longer possible to work the miperel sconomiceally,

-'3/
subject to the condition that the lessee~

Qr‘ 1-{‘-"""‘“{“‘(

\a) makes an apvlication for suci surrencar o{rmj_neral

at lesst six months before the interded date of

-surrenc‘.er; Frd
\b) gives =2n urdertaking that he will rnot cause auy

hinderance in tne vorking of the amaincral so

surrerderced oy sny other perseon vho 1s subsecuently

granted a mining lease for thst mineral,
E/)t TRV

Refurd of %, On such date as the Stste Government meay

security

deposits, glect within 12 calendsr months after the determinstion

of this lease or of sny renewal thereof., the amount of

the security derposit peid in respect of this lease z2nd

then remaining in deposit with the State Government

and not required to be applied to any of the purposes

mentioned in this leese shell be refurnded to the lessee

o

Tlléuzii&y ‘Eu
Lg interest shall run on the security deposity

PAAT IX,

GHEMERAL FROVISIONS,
Chstruction

le In Case the lessec ol is
to inspectiol,

transieree assigree
coes ot allew entry; or inspection by the officers
authorised by the Centrsl or State Govermment under
FR Yl e

clauses 'i) (3) or \1; of subrule \j_) of rule 27 of

the said rules the 5tete Government shall give notice

in writing to the lessee requiring him to show cause
within such time as may be specified in the notice

why the lease should not be determined sné his security

T.R,Van_fm QNVAM
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deposit forfeited, amd if the lessee fails to shov
cause within the aforessid time to the satisfaction of -
toe Stete Govermment, the -tate Uovernment mey deter-
_ g 7 a8ty
mine the lease 21 Torieit the vhele or part of the
sscurity c¢eposit,
Je Lt tine lessee or his transferee or assignee

makes sy default in payment of rent or water rastes or

royslty 25 reguired by section Y of the Act or commits &

.

preach or eny of the copiitions zné covenants other than
those referred to in covenent (1) above, the State
Government shall give notice té the lesses Treduiring
him to pay the rent, water rate, royslty or remedy the
breach, as the case may be, within sixty cdays from the
date of receipt of the notice &ndl if the rent, water
rate ard royalty are not paid or the breach is not
remedied witain such period, the State Government may
without pre judice to &any procaedings that may be taken
against him determine the lesse andl fortfeit the whole
or part of ths security degosit,

He 1N Cases ol repsated bresches ol covenants
=13 agreements by the lessee ior vhich notice has bean
given by the Stste Government in sccordance with
clsuses (}, amd {2, aforementiored on esrlier occasion,
the State éovernmeﬁt without giving #ny further notice,
may Impose such penalty not sxcsedine tvice the amount
of anrmal dead rent specified in claure 2 Part V,

4y Failurs on the part of the lessee to fulsdl
any of the terms amd cormditicons of this lease shall not
give the Central or Stste Govermment any claim sgainst

the lessee or be deemed = breach of this lease, in so

- far as such failure is considered by the said Government

to arise irom force majeure, and if through force

majeure the fulfilment by the lessee of any of the
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Legsee to
remove his
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on the expiry

. of lease,

Forfeiture of
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terms #nd cerditions of this lease be delayed, the «
periocd of such delay shell be added to the period
fixed by this lesse, Ln this clasuse tne expression

'"Force Majeure' means Act of God, war, insurrection,
- Taegy < RN

riot,civil, commotion strike, earthiuake tide, storm,

ti:ial_wave@ﬁifloo lightening explosion, fire, and any
other happenning which the lessee could not reasonably
prevent or control,

Je The lessee having first paid and discharged
rents, retes and royalties payable by virtue of these
presents may at the expiration or scgoner determination
of s58id term or within six celemiar months thereafter
unless the leasec shell be determined umier clzuses
1 a2am Z of this part in that case =2t any time not
less thaﬂ three calerdsr months nor more thoan six
calendar months after such deterninetion) tnke cown nrx

remove for his own benefit zl1l or sny engines k meachinery,
plant, buildings, structures, tramwzys, roilways &rmd
other vorks c:rectﬂoég%nr;?/.convemiences vhich may heve
been erected, set-up or pleces by the lessee in or
upon the seicd lands vwhich the lessee is mot bourd to
deliver to the Jtate Government, under cl“use 20 of
Part VIl of this Schedule amd vwhich the 3tate Govern-
ment shall not desire to purchase,

6, If at the end of six caleniar months after
the expirai:ion or sSponer determinatio-n of the said
term urder the provision contained in clause 4, of the
Part VIII of this Schedule become effective there shall
remain in or upon the said land any engines, machirery,
plant, ‘ou;i.ldings, stmctures tramways, railways snd

e~z

other work, esssbed "I. gnven:j_ences or other property

vihich are mot required by the lessee in connection

LR waﬁvy
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24

with operations in any other lawnds held by him
under prospecting licence or mining lease the same
shall if not removed by the lessee within one calermdar
mouth after notice in writing requiring their remojpl
has been given to the lessee-eh by the Jdtate Govermment
be deemed to become the property of the State ==
Government and may be sold or disposed of in such
manner as the Stste Govermnment shall deem £it without
1iability to pay any compensation or to account to
the lessee in respect thereof

Te Bvery notice by these presents reduired to
be given tc the lesses shell be given in writing to
such person resident on the gaid lands as the lessee
may appoint Ior the purpose of receiving such notices
and if there she1]l heve been no such Pppointment
then every such notice shell be sent toc the lessee
by registered post addressed to the lessee 2t the
address recorded. in this lease or at such other
address in India, as the lessee may from time te
time in.wrifing to the State Government designate
for the receiﬁt of nptices and every such service
shall be deemed to be proper and valjd service upon
the I1essee and shall not be suestioned or challenged
by him, |

8, If in =2ny event the orders of the State
Government are revised, reviewed or canceiled by
the Central Government in pursuance of proceedings
urder Chepter VII of the Minerrl Concession tules,
1960, the lessee shall not be entitled to compensa-
tion fgr any loss sustained by the lessee in exercise

of the powers end privileges conferred upon bim by

these presents, Kzruukxﬂ
UTR.Vanaﬂﬂ}f
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9. Fer the purpese of stamp duty the Ianﬂ:ieipated

dead rent frem the demised land is Bs,1424.5 per year.

IN WITNESS WHEREOF these presents have been
ex_ecute_d_ in the manner hereunder apfsaaring the day

and year first above wrltten.

Signed by QWW

- o frarr
= , o afra genT forsr,
b ‘ : SR ST ATHA, AGTH

i If‘; - For and on behalf of the
W ' Governor of Uttar Pradesh
. 0 The Lessor

In the presence’ of) -

- ’ :I('l?w-\ -l e i e n\mj‘gj\o'gq) :

- , e,
T ) B U iy dec. st sale LG ..
. i ®
s i i

.

CUDA., Indusbues (p)..aqwim&
Seamio-’uﬂi?

- 1P

ISi-gm_ad by - TR -VOJUM the Lessee
( J.R.Varshney)

] ' In the presence of -

1. P //1[,%

e GFOLOGTST

Durecrorate of Gevlogy . d - aning, U Py
Southcrn Cucle, allahalad,

o =y
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THIS INDENTRE madge this 457 aday of ~Moy
- ;
199% Gorresponding t Sszka Samvat the Lith dayr of

FILS hbfetwem the Govemor o £ Uttar Pradesh

(hereinafter referred t© as the ‘Sta'tf\sf Go ve rrmen ¢!
= U

which expression shall whem the conttext so adnits

be Seemcd % inclufe his successors in o ffice and

assi.qps)' o £ the one part and J, R Varshney, 377, Ranl

Mangi, ALlahdbad (herelnaftar referred t as “the
1e-§aee" which eXpression shall wt;em the context 7"3/
s adnits be @ emed to include bis heirs, executars,
administrators, mepresentatives and pemitted
assigns) o f the other part

WHEREAS vide mining lease, dated 30.th Decembern,
N 5 x * “» . - T
1970 executed betbreen ﬂie’“sane pgﬁf.as. as are parties

Ca

——
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hereto and registered in Bahi no,1 2Zild 319 on

pages 2‘!_'b t 303 atno. 69 with L1ts plan pasted

in file Book I Z:I.ld 331 on Lpages 221 ad 222 on

208 January, 1971 in thenaojf_‘fi‘ca o £ 8ub-Registrar,
Karchhana, District Allaha-bad the State Gowvermment
leased an areca of 128,00 acnaS‘-'fully described in
paxt I of Sz:mvéule tha‘mtp ma delineated on msp
anmeX.ed 't:hemta for mining s i.Lica sand subject 'th

the tems anﬂ mnat.tmns c:onta!.ned themin,

-'r_\'

AND, WHEREAS the lessee has spplicd 1o the

State é:vamént in acm rdance with the Mineral

'%nmssmn Rules, 1960 (hereinafter referred o

&g- "the sai.ﬂ Rnles") Br flrst nenewal of the

mining lease B r Sliica sana in respectof an
_— =
a::eaof 97,0C acres from out of the aﬁa:cesaid

—_—

Gemised area and has deposited with the Sta-te
Govermment the sum o £ ks, 2,000/~ (mpeas Two ﬂwusmﬁ

r——

Dnly) as securl ty. . v b
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WITNESSETH that in conside ration o€ the rents
and myalties, covenants and agreeunents by and in
these presents and the Scheadule he remder written
reserved and contained and on the part of the lessec
™ be pald observed and perfomed, the State

G vemment hersby grents and Emises mmto lessee,

All thoss the mines beds/veins seamns of Silica
Sangd (hereinafter and in \the schedule e fermed to
as "the sald minerals®) sif-\éxated, lying and being
in or under the lands which are referred ® in Part I
of the said schedule, Wgether with the liberties,
powers and privileges tw be eXercised or enjoyed
in connection hg_bewlﬂd which are mentloned in Part II
of the saild schedule subjelct o the restrictions
and conditions as to the eXxercise and enjoyment of
such libertles, powers and privileges which are

mentioned in Part III of the salid Schedule EXCEPT

and reserving out of this demise wmio the state

kv

é T TR Vaan Laant
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- G
Gowmment the libertles, powers and privilegss
mentioned in Part IVof the sald sSchedule T HOLD
the premises hereby granted and Jemised unt the
J.assae;f fmm the 30th day o f December 1990 for the

tem of 10 ( ten) years thence next emsuin—g YIELDING

AND PAING Therafor unto the Stata Govermment the
severxal rents and moyaltles mentdoned in Part V
'of the sald Schedule at the mspective tmes therein

specified subject 0 the pmwvisions contained in

Part VI of the sal@ schedule and the lesSee he mby
covenant with the Stawe Sovemment as in PartViIi of

the sald Schedule 1s expmessed and the State Govemment
hereby covenents with the lessee as in Part VIII

of the sald schedule is expressed AND it {s herxeby

;- muztually agreed be tWean - the parties hexeto as Lin Part
IXof the sald s:haaule is expmssad.

IN WI'I!ESSPV}HEEEOF these present.s have been

executea i.mmmner he remder appearing the day and
year first abbm wrlt'uen.

¥ ’I F\’VM'
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The Schedule above referred to.

Part 1. = The area of this lease

Lgcation and area of the legse'

All that tract of lands situated at village

Janwan in (Pargana) Bara in the Registration Distyrict
- -

of Allzhabad Sub-District Ary.ahabad ané Thana Shankergarh
+

containing an area of 97.80 acres thereabouts delineated

on the plan hereto annexed and thereon coloured red and

.

bounded as followss »

- Belariya L
& &aﬁw{sdfkdﬁgu “hﬂ?ﬁz;%mi,@maﬂi:;&a-
On the North by- Zaundlary whih 52975

« Land of wlbgs ST o #5e ik
On the South by- f“"”“* gﬂﬁzgﬂ ?’2‘?/’@‘f ; éf"

On the Easte‘b;?[- g'zdue%«?m ji%f ol Lrasl 49

L

and and an BeladnyA wllege Ko
cerherh s along- o nalo »
" .

On the West by~ , 7 o/ W Janlar7l wrd Fheo

P jﬂ@gé“%( g@udim.&wuaw-ﬁéé%ek‘}é

hereinafter referred to as " the saié lands",
Part II. Liberties,powers and privi;eges to
-+ be exercised and enjoyed by the
lessee subject to the restrictions
and conditions in Part IIT§

To_enter upon land and search for win work etc,

1. Liberty and power at all times during the
term hereby demised to enter upoen the said lands and
to search fgr mine bore dig driil or win work dress

process coﬁvé;t carxry away and dispose of the szaid

mineral,

J_':y«-- c—rc RVMKA&)
x o

A

g wds O )
' g af=%;
‘u\ﬂ Flﬂfﬂ‘
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lands) on sach conditions as may be agreed 4o,

™o get bufilding and rxwad materials, etn,

5. Liberty and power for or in comection with
any of the purposes mentioned in this part
quarry and get stone gravel and other builéing
and ppad materials and clagy and © use and employ
the same and © manufacture such clay int bricks
or tiles and 4 use such bricks or tiles but not

t sell any such material bxicks or tles,

> use water fmom streams etc,

&¢ Liberty and power fr or in comecton
with mny of the purpose mentioned in this part but

subject o the rightof any existing or future lesgeas

ad with the written pemission o £ Collector Allzhaad
appropriats =nd use water from =y streans waterp-
c:oursa:z,/ springs or other sources in or upon the

sald lands and t dlvert step up or dan any such

strean or water-course and ocollect or impound ay
such e water ad t®© make construct and main tainvany
wate r-coOurse culvai:és"d’r»é:l;n-s‘ @2 reserwirs but not
,. as o t© Geprim a:y cultivataﬁ ;l.”an,;ﬂa. villages,

i buildings or w-atarlng places Hr k:4’.‘:!,,{Jzastoc:!': of a

,,\r

' re ason able sup:ply of water as beﬁme accustomed nor

in any way tn* m or pollute aly sﬁnean or springs,
Provided that -t:’aa g.assee shall n@rt 'Lnt:&rﬁem wi th

the navigation in '&iaamgame stream nor shall
ol O

di.vert such strean without the previous wrl tten

pemission of the State Govemment,

Xé i) T RV

- . oy
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T use land ©r stacking heaping, depositing purroses

7. Liberty and power © enterx upon and use a
sufficient part o £ the surface of the sald lads
o r the purpose of stacking heaping storing or
depositing therein sny Pmduce o £ the mines or
works carried on and any twols equibment, earth
and materlals and substances dug or raised under the

libvertlies and powers men tioned in this part

Bene ficiation and conveying avay of production

8. Liberty and power t entar upon and use a
sufficient part of the sald lends t beneficiate (7
any ore produced f£mm the sald lands and © ca:ry:%h
bene ficlated ore.

T clear brushwood and ®© fell and utilise tres, eto.

9. Liberty and power for or in comnection with any
of the purposes mentloned in this part and subject
© the existing r.ghts of others and save as prmvided
in clause 3 of Part III of this schefule ® clear
unfdergmwth and bmshwood and © foll and up)}:l.se
ay trees or timber standlng or mmd on ¥ the saiad
lands pmvided that the Collector Allzh@bad or the
State Govenment may ask the leaaea o pwy for sy
trees or timber felled and utllised, by him at the
rates ® spec.tf:l.e:ﬁ by the Coll?jt:-: or the Stats

Gvemnant

d é) T R.VMAA?

( weits fom )

gfeq,
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Part III - Restrictlons and Condltions as t© the

eXerclise of the Libartiss Powers and

o gLivileges in Part II,

No building etc, upon certain places

1., ¥Mo bullding or thing shall be erect2d set
up or Placed and no surface operations shall be
carried on in or upon any public pleasure gmund
buming oxr burial gmund or place held sacred by
any class or persons or any house or village site
public mad oxr other place which the State Govemment
m3y deternine as public gmund nor is such amanner
as ®© injure or prmjudicially affct any buildings
works pmperty or rights of other personsg ani no
land shall be used for surface ope rations which is
already occupied by persons other than the State
Gvernment for works or purfoses nor included in
ﬂmis-].aasa. ™e lessee shall not also interfere
with any right of way, well or tank,

Pemission S r surface operations in a land not
already in use

2 Before using for surface épe-rati.ons axy land
which has not already been used for such ope rations,
the lessea shall give w© the Collecﬁ:r of the
District wo Grél'::‘!er mon the previgpus no tice in
wr:l.t.tng speci.»ﬁyﬁ:g tha nane or other dascripdon

of the situation dad '&1& exmml:of the 1and pmoposed

L be s0 us=zd mi the pu{:poae for which the gane 1s

(-:é'ﬁl) TRVMW

g gt et
gy fEAm
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10
requi red and the sald land shall not be so used
i f objection i8 issued by the Collector within two
months after the recelpt by him o £ such notice unless
the objections o statad shall on reference to the

State vermment ba anulled or walwed,

Do cut trees in wnpeserved lends

3. The lessse shall not without the eXpress
saction o £ the Collector cut down oX injure any
timber or tmees on the sald lands but mg without
such sanction clear away @y brushwood or unde rgrovwnh
which interferes with any operations authorised by
these presents, The Collectr or the Statse Gverment
mEy mequire the lessse t Py £ ay trees or timber
folled and utilised by him at the rates speci fied
by the Collector of the Districte.

™ enter upon reserved fHrests

4, Notwithstanding any thing in this Schegdule
contained the lessee shall ‘mo't enterxr upon any
reserved forest included in the said lads without
previous sanctl.mi in Wwriting of the Divisional Forest
Officer mor fll cnﬁ and use any timber or tmes
without obtaining the sanction in writing of that
Officer nor othexwise tha :I.n accp rimce with such
conai tions as the staﬁavﬁﬂiemmant may prescribe,

No mining opexations within 50 me tres o f public
vwo ks et

5, The lessgee shall not work oX cary on or

all.ow t© be‘wo ked or carried on any mining ope ratipna
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at or t© @y point within a distance o £ 50 metres
fmom any rallway line except with the previous
written pemission c £ the Railway Administration

«

conce med -or mder or beneath any mpewsy

ol &F:npavfag trestle or statlon, except under
and in accordance with the wil tten ;:En/:l.ssl.on of
the authority owning the mpawsyy or fmom my
reserwlr, Canal or other public works such as

public mads and bullfings or inheblted site eXcept

with the previous written pemission o £ the Collector
or any other OCfficer authorlsed by the State GCovem-
ment in this behalf and otherwise than in acco rdance
with such instmctlons, restrictions and condl tlons
elther general or speclal which ma be attached 1o
such pemilssion, The sald distance of 50 metres shall
be measured in the case 0of rallway reserxwilyr or canal
horizontally from the outer toe of the bank or the
outer edige of the cutting as the case ma be and in
case of a building horlzontally from the plinth
thereof, In the case of village mads no woxking
shall be carxied on within & distance of 10 metres
Of the outer edoe o £ the cutting except with the
previcus pemission of the Sollector or any other
o fficer duly authorised by the State Govemment in
this behalf and othemwise than in accordance with
such directions, restrictions amd additions, either
general or special, which may be attached to such
pemlssion,

X é 1 RVanrs '\2/

g 8 ) ‘
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Explanation i1~ For the purposes of this clause

the expression 'Rallway Aduinistration' shall have

the same meaing as Lt is defired to have in the
Indian Railways Act 1890, by clause (6) of section

3 of that dct, 'Public Road!‘: t;;lall mean a road

which has been constructed by artlficlally surfeced as
distinct from a track resulting f£mom repseated use,
village mad will include amy track shown in the

Ravenoe recorfi as vill age mad,

Facilities & r holgGers of adjoining Govermment licences
and leaces

6, The lessee shall allow existing and future
holderxrs o;gvemant licences or leases cver any
1=ng which is comprised in oxr adjoins or :I.l: raached
by the land held by the lassaeﬁ"reasonab].e facilities

of aceess theret ¢

PFOVIDED THAT no substimtlal hindrance or s

interference shall be caused by such holders of
licences or leases to the ope rations g:':;f the less

under these presents and 1f any contﬁéversy regarding

such substantial hindrace and interference arises,
the declision o f the  state "‘Bg‘vanmentor any O £flcex
anthorised in ﬁ\a;b"'behégl £ shall be final, Pmvidea
also that falr compenéatinn (as may be mutually
agreed upon or in the event of disagreement as may
be decided by\ﬁp? State Govermment) shall be made

- ® the lessees for all loss or danage sustained by
the lessee by reason of the eXerclise of this libexty.
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PART . IV - Liberties Fower ad Privileges
Raserved © the state Govemment,

™ woxk other minerals,

1. Liberty and power for the State Govemment,
or to ay lessee or persons aathorlsed by 1t in that
behal f 10 enter into and upon the sald lands ad

4w search for win worxk dig gat ralse dress pmeess

R R T e R T

convert and carryy away minerals other tham the

sald mine ral and any o ther substances and for those
purposes to sink, darive, mzke erect, constructy
mal.nuléin and use such plts shafts inclines drifts
levels and other lines waterwazys, almways watar
courses, drains, reserwirs, englnes, machinery plant
buildings canals, tranways, rallwgs, matways and
other works and conveniences as ma be deemed necessary

or convenienty

PROVIIED THAT in the éXexcise of such liberty

and power no substantial hindrance or interference

shall ke é.',:auaed o ox with the libertles powers and

privileges o £ the lesSee :?der, these presents and
- o

"‘J&f:lz m:mm % Lf miy contmoversy

regaxcding stich Pmst@‘ﬂ al hindrance and interference
arises the cia'c;l'._;?.i_.éi{;alf the ‘StateGovemment or ay

O fficer amthorised in that behalf shall be finzl,
Pmovided also that falr compensation (as my be
mutually agreed upon or in the eventof disagreement
as may be decited by the gstate Governmment) cshall be
made i the lesSee fHr all loss or danage sustained

Zﬁ(ﬂ‘ 1. R Vao» \/\g

] =&
L 5
"ﬁ?-ﬂ:‘a "-.‘:\'ﬁ-‘“ 4




1462

- 14

by the lessee by mason or in consequence o £ the

RN - -
Sl drE N T ks

exercioe o f such liberty and pover,

PRI

bl A S

™ maoke ratlways and xroads

2, Liberty and pover fHor the State Covermment

NN N L

e B R

or my lessee or person authorised by 1t in that
behalf ®© enter into and upon the sald lands and

4o make upon over or thmugh the same any rallways,.
tramways, roadways or plpelines for any purpose other
than those mentioned in Part II of these presents

md o gat from the sald lads stones gravel earth
=d other materlials or making ma:lntai::l[‘i}pg a?dpr
repairing such rallwas, tramWways and XEs@Ma 10 ads

or any eXisting railways and roads and w ¢ and
repass at all times With or without horses cattle

or other enimazls, carts, wagpns, carriages, locomo flw.
es or other wvehicles owver or along ay such rallwas,
tranwa®' s, roafs lines and other ways ®r all purposes

and as occasion ma reduire, pmwvided that in the

eXercise o f such liberty and power by such other
lessee O persm no substantial hindrance or Lnterfex-
ence shall be caused  or with the liberties powers
d pri.vtleges of the lessee MmBer these presents

and if aay controversy regarding sech substantial
hindrance =d interference arises the fGecision of

the state Covermmentox any officer athorised in
that behal f shall be final, Provided also that

fal r compensation as ma be mutnally agmeed upon or

in the event Of Glsagreement as may be declded by

the State Government shall be made t the lessdy

tha state Govenment Or my lessea OL Person

ot

L vt
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authorised by Lt, as the case mzxy be HOX all loss
or damage sastained by the lessee by reason or in

) consedquence o £ the eXercise or such libexty and

powe I,

PART - V - Rents and Royaltles Reserved by this
L loase —

(D pay Gead rentor mwyalty whichever is highex

1, 'Ihe(dlesaee shall py, B r every year of the
le ase dedd rent as specl fied in clease 2 of this

part in respect of the sald mineral,

?\]i)vi.ﬂeﬂ that, whers 4@ holfer of such mining

lease becomes liable under section 9 of the Mines

2nd Minerals (Regulation and Development) aAct 1957

3 ' o payy royalty ©r any mineral removed or consune i
| by him or by his égant,_ managern employee, contractor

or sub-lessee fmm the leased area he shall be
wl
liable t pay ei.ﬂaer sueh Ld royalw or the dead

rent i.n msp&ct of 'that area whichever 1is higher,

L

Rate - m'd mode o £ Peyment o £ Sead rent,

2 a.zbject o the pmvl.,éi.ens ofClanse 1 of this
Part durl.ng the subskaf('am:e of the lease, the lessee
shall pay 113 tha St‘aiﬂ Goverment annual Sead rent
for the 1ads demised and described in Part I of this

schedule at the rata for the t!.me being speci fled
in the Third Schefdule w® the :ILMines And Mine rxals
(regulation =nd Development Act 1957 in such manner

as may be specified in this behal £ by the state

Gommnenté@ - Q. VMAANa\/-
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Rate and mode o £ payment o £ wy alty,

3, Subject ¥ the pmovision of clause 1 of this
Pary the lessee shall during the subsistence of
this lease Py ® the State Govemment at such times
and in such mamer as the Stats COvemment may

prescribe myalty in respect of auy mines ral/ removed

by him from the leased area at the rate for the
time being specified in the Second Schedule ®© the
Mines and Minerals (Regulation and Development) Act, 1957.

Pgment of surface rent, angd watar rate

i

4, The lessee shall ba py rent a3 water rate

© the State vermment in respectof all parts 6f
the surface of the said lands which shall ¥ from time
o time be occupi.e'd or used by the lessee \mdeﬁ,

the authoxity of these pressnt at such rate BHEENY as

ma be specified by the state Gowemment/Collector
guring the period fmm the commencement o £ such occupation

or use un't:i.l the area sh ) ceast be ao accug}yaﬂ or
usad and shall as far as po‘s'_s'tble resto re ﬁ:ﬁum
sur face- land so used w I.ts.'e'riginal condi tion,

sur face rent and wamr rame Sshall be pald as
heminbeﬁ)r; detai.leﬂ in Clmse 2 : PROVILIED THAT

No such rent/watsr rate shall be payable in respect

o f the occcupation amd use of the area comprised in

any roads or ways t© which the public hawe full

right o £ access,

»

PART VI - vais:l.ona r.alatl.ng w the Rents and
o Toy al ties .

Rent and Royaltles to be free £mm deduction etc.

% —T R.Ver ‘%ﬁ:
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1, The rent, water rate and myal tles mentioned
in Part Vof this Schedule shall be pald free from ay
Seduc tions t© the State Govemment at Allghabad

and in such manner as the State Govemment may

prescribe PROVITED ALWAY S AND IT IS HEREE AGREED
that the balance standing t© the credlit of the lessee

on account o f the deposit made by him as a licensee

over an area which included the sald lands shall be
o

retalned and accepted by the State Goverment in

satisfaction of the rents and roy al ties mentioned

in Part Vuntil they reach that amount,

Mo de o £f computation of myalty

¥ Rr the purposes o f computing the sald

myaiti.es the lesgee shall keep a correct account
of the mineral;&/ produced and despatched and the

mine ral bene ficiated, The accounts as well as the
welght o f the mineral in "s.t?ck or in the pmcess
of eXxport may be checked by an o fficer autho rised

by the Central or sState Gowmment,

Course of acklon if Yents and wyalties are not pajg
7 in time

3, should s:ynanf, myalty or other sums due
t© the state Gﬁm}:ﬁmént'm&er the tepns and condltions
of these Presents be not pald by the lessae wilthin
the prescribed dme, the same, twgether with simple

interest due thereon at the rate of twenty fur

percent per smum may be recovered from him ong

A

méa ) . R Ve “’@’

v&.‘!-—-g :'3!“53‘]
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a certl ficate of the Secmtaryy w© the Govemment
o f Uttar Pradesh in the Adninistrative Department
which shall be .fi.nal, conclusive and binding on
the lessee as an arrear of l&nd revenue,

s

PART VII, -~ &he Bmxn Covenants o £ the Lessee

lessee 1:: pay rents and oy al tles, taes, eoic.

1, The lessealshall pay the rent, water % rate
and my altles reserved by this lease at such times
and in the manner pmovided in PARTS V and VI of these
presents a3 shall also payy and 8ischarge all taxes,
rates, assesSments and imposi tions whatscever being

in the nature o€ public demands whiéh shall f£mom

dme t© time be charged, assesssd or imposed by
the autorlty of the Central and State Govemments
upon or in respect o £ the premises and workes of
the lessee in common with other premises and vorks

of a like nam;\?:‘-_eXm_apt gemands f©r lad revenues,

™ maint‘am"&xd keéb"'ﬁoﬁﬁd'azy maks in god oxder

2, The lessee shall at his own eXbense erect
and at all tih\es.maintain and keep in repelr boundary
maks aad p!.llax:s according t© the demarcation w©
be shown 1n —ﬁ'le.“gl:m annexed t© this lease, Such
mamks and ptllax:s shall be sufficliently clear cof

the shrubs and other obstructons as t allow easy
ident fication,

To commence operations and work in a Workmalike
mamer,

\ 3, The lessee shall ak all times during the

. ﬁ‘\:ontinumce of this lease search,for win, work and

______ ;"{ﬁf‘;:ﬁ/z N s s RVWM
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" develop, the said minerals without volun tary
intemission Lin a skil ful and workman like mammer

ad as prescribed under clause 412 hereinafte r without
foing ox pem:l.f.:ti.ng © be done ’h @y unnecegs ary

or awidable damage t© the surface of the said

1ands or the cxops bulldings structures or otherx

prope rty the reon,

T indemni fy Covemment against all clalms

4, The lessee shall meke ad Py such
reasonzble satisfaction and compensation as mzy be
assessed by lawful aunthority in accordance with the

jaw in fore on the subject for all damage, injury

or disturbance which may be Gone by him in eXercise
o f the powers granted by this lease and shall

indemni fy and keep indemni fled fully and comple t=ly

the State Govemment agalnst all c¢laims which may
be made by any person or persons in respectof any
such damage, injoxy oi ai,s-h»rl?.mce ad all costs
;d expenses in connectlon the z_ewiﬁ*:.

&y

o secure. aiﬂ keep in good condition plts, shafts, k .

- — -

i B Ty, ey T S S B g, Y Sk e W T P i -h-
B

Se 'me:'il:éssee shall during the subsistence of
this lease we‘ll ar:ﬂ suffici.ent‘ly secure and keeP
open with t:l.mber or athgr* ﬁu:able means all plits
shafts and vrorkings that may be made or used in the
sald 1ands =nd mzke and maintain sufficlent fences
w© the satisfa:'d.on of the State Govemment mund
every such pit shaft or working whether the same

o

e § TR WV
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is sbandoned or not and shall during the same period
keep all workings in the sald lands excePt su%h as my
be abéndoned accessible free from Water and foul alr

as far as possible,

To strengthen and subo nt the mine 1o necesgayy exXtent,

6, The lessee shall strengthen and suprort ®© the
sati sfactiono £ the Rallwyy Agminl stration concemed or
the State Govemment, as the Case may be any Part of the
mine which in i ts opinion requires such strengthening or
support for the safety of any rallway, reserwirx canal

road and any other public works or strctures,

To_allow inspection of workings

7. The less-e shall allow any offlcer authorlised
by the Central Goverment or the gtate Covermment in

that behalf t© enter upen the premlises including any

building excavation or land comPrised in the lease for
o
the parpose of inspectng eXamining surveying PIOS-

pecting and making plans thereo f sampling and allectdng

any Gata and making plans thereo £ sanpling and collecting
any data and the lessee shall with pmpPer person |
employed by the lessze and acdualnted with the mines ad
wo Ik effec"mally as§ist sugh officer agents, servants
and wo rkmen in co;i_r;t:i-;ting év;a::y such inspection angd

shall afforxd themall facili tles, infomation connected
with the working clf the mines which they may reasonably
require and also shall and will confom o and observe
all oxders =nd regulations which the Central and State
Govemment as the result ofl such inspection or othe wise

may from time to time see fit ®© impPoses

é \ -
\ ' g\ﬁ:ﬁ-\:‘; : o 23
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To_reort acclident

8. The lessee shall without gelay senz?(tn the
’,O
Collector a report of any accifdent causaing death

., .
ety
-'_':".!;",-s

or serious bodily injuxyy or serious injury W

ZRF

s e

oo

pmperly or serlously affecting orx endange rng li fe

e

or property which ma occur in the course of the

opzrations undg-:: this lease,

9. The lessee shall report © the State GOvermment
the discoverwry in tﬁe lcagsed area of any minaral not
specl fied in the lease within sixty das of duch
discovexry along with fuli particulars of the nature
and position of each such. find, If any wmineral not
specl fied in the lease is discowred in the leased
area the lessee shall not win and dispose of such
mineral unless such mineral is included in the lease

or a separate lease i1s cbtalned thereforn

T keep records and accounts mgarding producton and
employees e 1o,

10. The lessee shall at all time duxing the

sald tem keep or cause t be kept at an office t be
sitiated upon or near the said lands correct and
intelligible kooks of accounts which shall contain

accurate entries .showing from time to time :-

Mo

(1) Quantty and gquality of the sald mineral x»
realised f£mom the sald lands,
(2) Quamtity of the various gualities of ores
' bene flciated or converted,

ok —TI R \/ng

\ gﬁﬁ'&.\
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(3) Quantd tes o £ the various qualitlies of the

sald mi.neral' sold and exporied separataly.

(4) Quantites o £ the varlous gquallties of the
sald mineral o therwise Aisposed of and the

manner ad Purpo = o £ such disposal

(5) The prices and all other particulars of all

sales of said nine ral.

(6) The number of _personé employed in the mines Ox
WO IKS OF aupon - the sald 1 ands speci fying
nationality q;alifications and pay of the

technical personnel.

(N sach other fac ts, particul ars ad cl rcunstances

ag the Cent:r:al or the State vermment mgy from
dme 1t time reguire and shall also famish
¢gree o £ charge ®© such o fflcers and at such
Hmes as the Central ad State Govemenbmeg
appoint txue an8 c¢orrect abstract o £ all or
any such books o £ accounts and such in > matlon
and retmmsa ®© all or &y of the matters
afp reg.ai.a as the Sta'te Covemment may prescribe

xd shall at all reasonable Hmes allow such

of.fi-._é.e_rs as the Central Govemmant OX

State Govemment shall in that behel £ appoint
© an'har into and have free access w the
sald qﬁﬁLcana ﬁ:r the purpose o £ exanining
and i.n_xspactl.ng_ﬁ:e sald books of accounts
plans and =™ rﬁs-md © make copies therso £
and make e‘ﬂtracta the re £10Mm, - | |

)

ﬁ?‘;u\“' ) ’ir R Va/\/‘a/\/vv‘a/

l--\;?.\\‘
o 5




1471

- 23

To maintaln plans, et

11. The lessee shall at all dmes durlng the

A, T LGN 1 L

P
said tem malntaln at the X mine o £flice corrmact

Tt

intelligible upto-date and comple bt plans ad

NG L

sectlons of the mines in the salj lands, The lessee

shall show all the operations, and wozrkings and

TR

all the trenches, Pits and drillings made by him in
the Course o £ operations éaz:rl.ad on by him under the
lease, faults and other distarbances encoutared anig
geological data and all such plans and sectlons
shall be amended and filled up by and from actaal
surveys to be made for that purpose at the enjof
wielve months or any period specified foom time to
time and the lessee shall fumish free of charge to
the Central and State Goverments true and correct /
coples of such plans and sections wWhenever redquired.
Accurate records of all i-.nenches, plts and drillings
shall show -

(&) The subsoil and strata thmugh which they
pass . '

(b) Any m.ﬁxe‘ral encoun tered -

(c) Rny_otﬁé;r matter o f intetel_'élt'- and all data
fequtg‘s.-é by the Central and S-tate Govemment
fiom 'bi.—me o time,

The lessee shall ‘alloWw any Officer of the Central

Government or the State Goverment, authorised in

é \ —JR \/M\MZ})
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this behal £ by the Central Goverment © inspect the
game at all rea.éon&;e times, He shall also supply
when asked for by the State Govemment/ the Co al
Contrmller the Directo n-Generxeal Geologiclal Survey
of Indla /the Contn.;;].ler General, Indian Bureau

o £ Mineg/ The Di.recmn Geology and Mining G. P,
Lucknow a c:ompoai.te plan of:‘ the area showilng
thickness 8ip, inclination etc, of all the seaus
as ;also the qaanti.fy o f reserves quality-wise.

T

i 1%A, The lessee shall py a wage not less
than the minimum wage -prescribed by the Central or

State Govermment £rom time t© time;

. 118, The lessee shall comply with pm visions

of the Mines &ct 1952 and the rules maﬁe il AR A

11€., The lessee shall take measums for the
pmotection of en vigonmen t like pi:atmét; pPlanting
of trees, reclamation of land, use of pollution
contmpl devices; and such other measures as magy be
prescribed !:y the Cen‘-t_~rgJ:' or State Goverment f£from

time 10 time at. ‘his own"x"_'e‘x-p'ense, ii

111), 'J.‘hez lesses shall pqr, compensation t©. the
occupi.eraf 1:he 1and on the. ﬁate ad in the manner

lald tbwn- in thess rules,

i

g
113..__@@*_-;1@:5\5@( _gh_.qi;‘l. in the matter of

employmen givap‘}ﬂ&ﬁeigence i the <4¢ribasls and to
the persons who become displeced-because of the

taking up o £ mining operations,
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Act 67 o £ 1957

12, The lessee snall be bound by such rules

as m& be issued from time w© time by the Govemment
of India underx sectidn 18 o:f--the Mines and Minerals

({ Regul ation sd Development) Actk 1957 (2t 67 Oof 1957

and shall not carry on mining or other operations

under the said lease In any way other than as

prescribed under these rules made under the sald Aot

T provide weldhing machine

13, Unless specl fically eXempted by the gstate
Govemment the lessee shall pmvide and at all times
keep at Or near the pit head of each of the pit

heads at which the sald mine ral shall be bmught ©

bank a properly constructed and e £ficient welghing
X

machine and shall weighw or cause © be weilghed ﬂ

the reon all the said mine.ra‘l. from time 4t time §

brought o bank sold exported and converted and also

the converted pmducts and shall at the close of eah
day cause the total weights, ascertained by such

meams Oof the salid@ mineral, ores pmwducts ralsed sold,

exported and converted during the previous twenty
four hours to be entered in the aforesald books of
accoun €8, e lesseq/sha‘ll pemnit the State
Gvemment at all times during the sald tam ©
empléy any person or persons to be present at the
weighing o f the sald mine ral as aforesaid andto

accoun ts thereo £ and to check the accounts

é’ S S R_\/ax,m/_v/l\wa/
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previous notice in writing t© the Collectorof

every such measuring or Weighing in ordar that

he or some o f£ficer on his behzal £ msy be present

thereat

T allow test o £ weidhing m achine

14, The lessee shall 2llow any Person Orx

pe reons appointed in that behal £ by the State
GMvepment at any time or tmes during the said

term 4t eXamine and test every welghing machine ®© be

provided and kept as aforesald and the welghts
i used therewith in order to ascertaln whether the
same respectively are correct and in good repalr
and order and i f upon any such exauination or

testing amy such weighing machine or weights shall

be found incorrector outof repalr or oxder the
L state Goverment mg&y require that the same be
adjusted, repai.::ed and put in order by and at the

. expense o £ the lessee end 1f such reduisition be

not complied with within fourteen days after the ';_
sane shall have been mede, the State Govemment may ﬁ
cause such welghing machine ox:.weldhts W be 4
adjusted, repalred, and put in ordex and the

expense of s Going shall be pald by the lessee
o the State Govemment on demand and i f upon any

such exanination or testing as aforesald sny error

shall be discovered in any welghing machine or

welghts t the prejudice of the state Govemment

,,1 \such error shall be regarded as having existed

, “for three calenﬂer months pmaw gnjﬂiscove;y

s i
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thereo £ or fmwnm the last océasion of so examining
and testing the same weicghing mechine and welghts

in case such occ asioﬁ shall ke within such period

o f three months and the sald rxent ani my al ty shall

be patd and accounted for acco rdingly.

T pay compensation for injury of third partles

15, The lessee shall make and pay reasonable
satiafaction and compensation for all damages injury
or dlsturbance o f person or Pwperty which ma be
done by oxr on the part o f lessee in exercise of
the liberties and power granted by these presents
and shall at all times gave hamless =nd keeP

v
indemni fied the State Go ve mment from XXX end

' against all suits clalms and Semmds which ma be
bmought or made by any Person or persons in respect

o £ any such damage injuzy or dlsturbance,

Not # obstruct working of other minerals

16, The lesse Will eXercise the libertles and
powe rs he reby -grm_téd in such a manner as t offer .
no unnecessaxy O ::easona?ly awidable obatruc tion ox E
intermuption w® the Developmez_i_-t and working within
the said lends of Ty mine rals not included in this

lease and shall at all times mﬁﬁeﬂ: afford o the

T T L i

Central and state Gavemment a::d to the holders
of pmspecting licences or mining leases in respect
o £ sny such minerals or amy minerals within any

1and adjacent o the sald lands as the case may ke
i
\ ) ﬂ“t‘
Y \
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reasonable means O £ acCess and safe and convenient

passage upon and aCmSS the sald lands t© such

minerals fr the purpose of getting working
fe veloping and carrying away the same pmovided fhat

' the lessee shall meceive reasonable compensation

as may be mutually agreed uapon or in the eventof
ai sagreement as may be decided by the state Govexrnment

for any danage OF 1n_1u1y which he,é may sus tain by

reason or in conseguence of the use o f such passage

by such lessee OX holders o £ pmspecting licences,

Transfer o £ lease

17. (1) The lessee shall moth without the

previous consent in wrldng o £ the State @ vemmendt,

(a) assign, sublet, mortgage, or in any other
- manner, transfer the mining lease, or any

right title or interest the rein, or

{b) enter into or meke any arrangement contract
or understading whe reby the lessee will or
may be directly or indirectly finmced t a

substantlal ex tent by, or under which the

lese's operations or undertacings will o /r

may be sabsta:\tially contmwlled by aay person

B e b

or boaz of persens othez than the lessee 3

-

vaiﬂéﬁd “that the‘s' tate Ga*vemment shail not

give Lts wr!.tten mnsant unless. - |

S i

(a) the leasae has .Eumi.is’hed an affidavit along

@@ ) ‘ R \/G\/\./;ﬁ/l/\-

with his appli.cation for transfer of the
téé;a,ﬁaﬁ\

S (A

‘11
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mining lease épeciﬁing therein the anount
that he has almady tsken or PmLPoOsSes w tdke
as conside}:ati.cn .Emi:a the transferae 7

(k) the transfer o £ the mining lease is to be

4 ‘ made t© a pPerson or kody dirsctly undertaking

mining ope rations,

(2) Without prejudice ®© the abo ve provisions, the
lessee may, Subject to the conditions specifled in
the proviso t© rui.e 37 of said Rules trmsfer this
lease or any right tlitle or interest therein, w©
a person, who has filed an affidavit statit:_g that
he has flled upt:;vda-ba income taX rebaims, ép;aid

income tax assessed on him and pald the income ta&

on the basis of self assesanent as pw vided in
the Income Tax Act'196_1 (43 of 1961), on pament of

Rs, 500/~ ( Rupees Five hundred) " the State Govermment 3

i 3 Pmvided that the lessee shall mzke available

1o the trmsﬁ:ee the orlginal or cerd fied copies
of all plaas of abmdonea worklings in the area ad

in a belt 6«5 mEr%;es Wi. de ‘éfzrnaunding I X

R

vai.ded Earﬁ'ze:c ﬂ\at where the mortgagee is an

" Xots msttwtionxbr aBank or '&COrporatLon

specl fied in Schedule VvV, Lt shall not be necessary
for any such’ i.nsttmﬂ.on or Ba:k or Corporation t
meet with the neii‘t‘ﬁment relating © income taX "\ g

amd the sald vals.d clearance certlficate,

(3) The State Govemment, may, Py order in

(“@\writi.nq. detemine the lease at any tme if the lessee

‘5{“ has in the opini.on oﬁ the state Gotzmnen commi tted
- 1‘;\‘1‘ _ R Vo

s
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a breach of any of the above provisions or hasfFeave
trans ferred the lease or any right title or interest

therin o the rwzl.s_e- than in accordaice With sub-clause

(2) =

Pmvided that no such order shall be mad without
glving the lessee a reasonable opportunity of

stating his case.

Not 4 be financed or contmlled by a Trust
Coxporation flm oX person

18, The lease shall not be contmwlled and the
5, .
lesseei shall not allow himself to be contmwlled by

ay Trust, Srndicate, Corporati.on, Fl.on or person

except with the wrl.tten consent of the Central Govem. -

ment, The lessee;‘ shall not enter into or make any
arrxangement compact or un_derstmﬂing whe reby the
lessee Will or may be directly or indlirectly financed
.by or m:\ﬂjrz/which the lessee's operatlons or under-
| takings Will or may be caxried on directly or
indirectly by o-.r ,ﬁo;- theu,;:enefit of or subject
the contml of a‘xy ‘.':’.‘rus.t,} ﬁrndicate, Corporation,
Fim or person unless with the written sanction given
prdor - such- a.-r:ralgement com.pe_u:‘-st ox understanding

baing e;n-ﬁe_:e_d into or made af--'&}e Central Govemment

and any ur é.Va{y such ar::cmgemEnt compact or
understanding as a,ﬁ;’esai«a (entared into or made
with such sanc:timn as aﬁ?msalﬂénshall only be

entered int® or made ad shall always be subject

T @€ ) 4 o otpress condition binding upon the other party

FI
e

gt

ai‘ﬂa ¥

g ' "‘:1" R.V

o &

4
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or partles thexrt that on the occasion of a

state o f emergency o f which the President of India
in his discretion shall be the sole judoe it shall ot
be teminable Lf s0 required in wrlting by the

State G vermment and shall in the event of ay such
requisi tion being made be Hrthwith thercafter

detemmined by the lessee accordingly.

lasse shall deposlit any additional amount necessary

19, Whenever the security deposit of ps, 2000/- Cy
or any part thereof or gy further sum hercafter
depo sited with the State Govemment in replenishment
therof shall be DI feitgd or apPlied by .the Central |
ox State Govemment pursuant t© the power hereinafter
declared in that behalf the lessee shall deposit

with the State Govemment such further sum as may

be sufficient with the unappropriated part thereo f

t bring the amount in deposit with the state

o

G vermment upto the sum o £ s, 2000/,

Delivery of workings in ¢odd order to Stabe Govermment
it

after Eieta::_nination of lease

20. The sze.ssaE' Ehall at the expiratlon or sooner
ﬂetenninafion. of the said -bam'u or any renewal
thereo £ delbve.r. up t© the sta*baeoerMent all m ines,
pits shafts anlineas drifm 1evels wWater wys, alrwars
ani o ther works now exi.st.l.ng or hereafter t be sunk
or made on or under the said lands except such as
é" ‘hava been dandoned with the sanctign of the State
“,@aa

e R \/‘

541110
5 ¥' L

1
T, ‘5.3.\1
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Govermment and ih any ordinary =nd falr course
of working all Iengines machinery plant bulldings
structures other works and conwveniences Which at
the commencement of the sald temn wWere upon or
umder the said lands and all such machinery set up
by the lessse below gmung which cannot be removed
without causing injuryd t::: the ;t mines or works
under the said lands (eXcepPt such of the sane
as may with the sanction o £ the Stats Govemment
have become disused) ad all buildings amd stmuctares
of brikéks or stone erected by the lessee above
gmund level in god repalr order and condltion
and fit in all respects HHr further working of the

said mines and the sald minerals,

Right o £ pre~emption

2l.{a The state @vemment shall £fpom time

© time and all times during thé sald tem have the
right (0 be exercised by noti.ce in wri ting ta the
lessee) of pre-emption of the sald mine ral Ilenﬁ
all products themof) lying in or upon the said
~lands he _:e'by demised or elsewhere under the Control
of the lé::'s'see and the lessee shall with 21l possible
ex pe ai tj_on.. ﬂe},i\?er all minerals or pmaucts of
mine rals purcha'seﬁ by the atate Govemment under
the power ccnﬁr:ed by ﬁz&s"‘provisi.on in the
qumtities at the times in the manner and at the

Plece speclfied Lin the notice exercising the said

ik %‘ Y Vm/j\“a/u

e )
E’ﬁ ah“
sET PRIy
aq[ vﬂﬂ""

gqal ¥
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(b)Y should the right o f pre-emption conferred

by this present pmwvision be eXercised and a vessel
chartered t© carwy the minerals or Pmducts thereof
pmocured on behal £ o £ th‘\? State Govermment or the
Centrzl Govarmment be % de tained on demurrage

at the port of loading the lessee shall psy the
anoun t due fr demurrage zcording W the tems
o f the charter party of such vessel unless the

State Govemment shall be satisfled that the delay

i due % causes beyond the contml of the lessee,

(c) Te price t be paid fbr all minerxals or
pmducts o £ minerals tzken in pre~emption by the
S.ta'be Gverment in eXercise of the right he reby
conferred shall be the fair market price prevalling
at the time O f Pre-emption PROVIDED THAT in order
W assist in arxiving at the sald fair market price
the lesgee shall L f so reguiprsed fummish W the
State Covernment for the confidential in H mation
of the Govermment particulars o £ the quantities
fescriptions and prices of the sald@ mineral or
pro duc ts -I:_here‘é_f s0l8 'to\' other customers and of
chaxrters e:-if'é'::éd' into ﬁar'f:ﬁeigiat for carriace
o f the same anﬂ ‘shall pm duce *ln such officer or
off!.Cers as mc—y be di:ectaﬁ by the State Govermment
original é:a an-lfhenticatea aoptes o f contracts and
charter part:l.e?s "emtemﬁ i‘l&'hﬂ' ﬂor the sale of

ﬁ:eightage of such minerﬁls o:: produc ts,

(d) Im the. 'eventof the eXistence of a state

1%
L < ARy
AT

R

o
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of Wwar ox emergéncy (o £ which exXistence the President
o f Indla shall be the sole judge and a notl fication
o this effect in the Gazette of Indla shall be
conclusive proof), the state Govermment with the
consent o:./the @énﬁral Gvermment shall from time

o time znd all times during the said temm ; have

the richt (t be eXexrcised by a notice in writing

4 the lessee) rthwith to take possession and
contml o f the works plant machinery and premises

of the lessee on or in connection with the sald

lads or operations undex this lease xh and during
such possession or contml the lessee shall conform
4o and obey &l directions given by or on behal £

o f the Central Govemment or State Govermment regard. |
ing the use or employment aﬁ of such wo ks plants
premises and minerals : PROVIDED THAT falr compensat-
ion which shall be detemined in de fault of agreement
by the StateGovemment shall be pald to the lessee
for all loss or dama@ge sustained by him by reason

or in consequence of the eXercise o0f the powers

con ferred by th:l.s clanse and PROVIIED AL that the
eXexcise of such povexs shall not Getemine the

sa:l.d t= m hemty gﬁmted or affect the tems and
pmvi.si.ons of ﬁ'-lese presents further than may

be necessa.w ta gi.ve efﬁect o the provisions of

'I:h!l.s cl ause.

méiéyma_a} o f fo relln natlonal
T
22, The' leé@ee shall not employ, in conmnection

o

e

. R Ve )l/va}

w
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with the mining operations, ay person Who Lls not

an Indian national except with the previous appPro val

o f the Central Gvermment,

Recovery ©f eXpenses incurred by the state Govexrmnment

23 If any o f the works or matters which in
accordance with the covenants in that behal £ herein.
be fore contalned are t© be carried or permed by the
lessee be not so carrled out ox pPerfomed Within

the +time specified in that behal fi the State Covermme-

-

bt

ntmay cause the same to be carried out or perfo med
ang@ the lessee shall pagyy the state Govemment

on demand all expenses which shall be incurred in
such carxying ocut or performance o £ the same and the

decleion of the state Govemment as t such eXpenses
shall be final.

Furnishing o £ geophysical data

24, The lessce shall famish :

W

(a) all geophysical gdata relating . mining
fields, or engineering and gmwund water sur-

veys, sucl'i as anomaly maps, sections, plans,

g A

stmcmres,' ceiq{bur maps, 1oggi.ng; collect=d
- by him during -l:he- ‘Gourse o £ mining ope rationy

't the Directon-General, Geological survey oOf %
Inﬁi.a, Calcutty; am.!l'-' the Directorn Geology

. iand Mining, Uttax;r Fradesh, Lucknow,

(b) a]él‘;”l'*nﬁamatmn Pe rtaining to investigations '

of “raalo acﬁ.vé‘minerals collected by him

during course o £ mining operation fb the

|
|-'-,* L

Sec = tary, Department of Atoml

= e TRV e oy |
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New Delhi and the Directorn Geclogy amad

g Mining Uttar Pradesh, Lucknow,

Data or infomation referred t above shall be
furnished every vear reckoned f£mom the Gate of

com nc:/ement of the period of the mining lease,

25, The lessee shall commence Mining ope ration

undex the supervi.si.bn Of the Directorate of

Geclogy and Mining, U, P, Lucknow in accordance wlth

the Mining plan approved by Indian Bureau of Mines, 3,
Nagpur for prevention o £ the envimmmentsl pollution

and soll emslion,

B, The lesseepfshall obtaln the wrltten consent
froni the occupﬁe rs/ovners o £ the salkd lend before
commencing mining operation in the sald land, The
said 1land shall be demarcated by the Director,
Geology &angd Mining U,P, or his representative,

e
PART VIII - The Covenants of the state @vemment

Lessee may hold and enjoy rights quietly

1, The lessee paying the mnts, water rate and
wy al ties hereby réserved .md:._qp_serving and perfoming

all the co_vgﬁants an g _gg:;_ean,eﬁg_tﬁ '_herai.n con talnead

md on the part of the lessee tn'-.-lbﬁe observed and
perowmed shall and m & quietly hola md enjoy the
rights and PM}SES he meby -aemiéed for and during

the texn he neléii"i'f"g_::_ani;ea without any unl zvful ntexrrub.

@ . T RV A
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L
o
-t:i.on/ from or by the state GMvemment o Iy Pe rson

rightfally claiming undecx 1.1'./_.-

Aquisition of Land of third parties and compensation

themo £

2 If in accordance with the pmvision of clause
4 0f€ Part VII of this Schedule the lessee shall

offer o pay t an occupler of the surface of awy

part o f the said lands compensation for any danage
or injuxry which may arise from the
of the lesssce and the said occupler shall refuse

his consent © the eXercise of the right and powers
reserved it the State Govermment and demised t© the
lessee by these presents and the lessee shall report
the matter © the State GCovermment and shall deposit
with it the anount o ffered as compensation end Lf
the Cen tral/sState Covemmant are satisfled that the :
anount o £ comaenaatibn'offereﬁ is falr and reasonable |
or lf it is ot s0 satisfied and the lessee shall have
geposited with L+ such further amount as the state

and Central Govemmen+ts shall conslder fair and

reasonable the State Govemment shall order the

occupi.er . allow the lesste to enter the langd

proposed operations

and W aa:::r:y out such operations as may be necessary

I
i
for the pux:pose of this Lease. In assessing the anount;
o f such compensation the State Gove mment shall ;

be guided by the p:i.nci.ples o f the Land Acquisition

Act, R Ve L«g/

TR Ut .
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m

3. The Mining lease 1s renewable in temms of the

provisions of the Mines and Minerals (Regulation and

Development) Act 18957 and the rules made thereunder.

Provided that the State Govermment may for reasons
to be recorded in writing reduce the ares applied for.
If the leszee be desirous of taking a renewal

lease of the premiges hersby demised or of any parts
of them for s further texmm from the eﬁirntion of the

temn hereby granted and is otherwlse eligible, he shall
prior to the expirs.ti;jn of the last mentioned tem give
to the State Govermment twelve calendar months previous }
notice in writing a.led shall pay the reat, rates and ';
royalties herepy received and shall observe and perfom
the several covenants and agreaments herein contalned
and on the part of the lessee to be obhserved and
perfomed up to the expiration of the tem hereby
granted. The State Govermment on receipt of applicetion
for renewal, sh'all congider it in accordsnce with the
provigions of the Act and the rules made thersunder
and shell pass orders as it deemg fit. If renewsl 1s
o, gracots Sho Siate Sovermut Ly f the smenes of
gtate Govermment if required a counterpart thereof
execute and deliver.teo the lessee a renewed leass of i
the sald-prenises: or part thereof for the further tem
of ten years at such rents, rabtes m\a/::ayalties and

opy, such terms and subaiesz"blllﬁé#'auch covenants and

sgreenents, including this present covenant to renewed
é 23 shzll pe in asccordance with the Mineral Concession

a7, Hules, 1960, applicable to silica sand on M :
e V) .
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', lessee. No interest gshall run on the security deposit.
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next following the expiration of the term hereby
granted.

- ' I . .’

4, The lessee may at any time determine this
lease by giving not less than 12 calendar months
notice in writing to the State Govermment or to such
officer, or authority as the State Goverrment may
specify in this behalf and upon the expiration of such
notice provided thgt the lessee shall upon such

explration render and pay all rents, water rates,
rovalties, compensation for damsges and other moneys |
which mey then be due and payable under these presemts |
to the lessor or any other person or persons and shall
deliver these presents to the State Govermment then '
this lease and the sald tem and the liberties, powers
and privileges hereby granted shall absolutely cease 2
and determine but without pre,‘jua!.c'e to any right or
ranedy of the lessor in respect of any breach of any
of the covengnts or sgreements contained in these

presents. .

5. On such dabe as the State Goverment may elect
witl'_l:l.‘..lellz calenda® months after the determination |
of this lease or of any renewal thereof, the smount !
of the gecurity deposit pald in respect of this lease ',
and then remaining in deposit with the Stete Govermuent !. :
and not required to be applied to any of the purposes

mertioned in this lease shall be refunded to the

e

AR
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Constructions to lnspection.

1. In case the lessee or his transferee/asslgnee
does not sllow entry or inspection by the officers
suthorised by the Cemtral or State Goverment under
clauses (i), (}) or (1) of sub-rule (1) of rule 27
of said Rules, the State Govermment shall give notice
in writing to the lessee requ:tr:i.ng_him to show cause
within such time &8s mgay be specified in the notice why
the lease should not be detemined and his security
deposit forfeited; and if the lessee falls to show -
cause within the aforesaid time to the satisfection
of the State Govermment, the State Goverrment mey
determine the lease and forfeit the whole or part of
the security depogite.

2. If the lessee or his transferee or assignee

mgkes any defasult 1h paygent of rent or water rate

or royalty as required by section 9 of the Mines and
Minerals (Regulation and Revelopment)Act, 1357 or
comnits a breach of any iqf.the conditions and covenants
othei;;':.-t}han those referred to in covenant 1 above, the
St aﬁ'e_-Go?'"ennnmt shall give notice to the lessee

requﬁ.ﬁ.ﬁg h:l.mta pﬂ' the rent, wster rate, royglty or
renady the breach, s8 the case may be, within sixty

b
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days from the date of receipt of the notice and if

s i

the rent, water rate and royalty are mot pald or the
N
breach 1s not remedied within suth period, the

State Goverment may without prejudice to amy proceed~ |
ings that may be taken against him, detemmine the

’ ' W ol G

lease and he whole or part of the secmrity

deposgite.

3« In cases of repeated breaches of covenants and
sgreenents by the lessee for which notice has bheen l*’/
\6' given by the State Govermment in accordance with clansei
lig&‘{afoimemioned on earlier occasion, the State
Goverment witbout glving any further notice, may
impose such pe];alty.mt exceeding twice the smount
of amnugl dead remt specified in clause 2, Part V.

Eadlure &0 Lulfil vhe tema of lesse due to

4, Failure on the part of the lessee to fulfil
ary of the terms snd condltions of this lease shall
not give the Centrgl or Stabe Government any clgim
against the lessee or he deemed a breach of this 1esse,
in so far as such failure is considered by the sald
Goverrment to srige from fomé n:pj_emre, and if through
force maj eure the fulfllment by .iihe_f lessee of any of
the terms and econditions of this li_aase be delayed,
the period of such delay shsell be added to the period
Mxed by this lesse. In this cleuse the expression
"Force Majeure" means Act of God, war, insurreetion,
é riot, civil commotion, strike, earthquake, tide, stomm,
@) tidsl wave, flood, lightning, explosion, fire, esrth-

i et . ERM

“nt 9
S A
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quake and any otier hgppeming which the lessee could

not reasonably prevent or control.

5. The lessee having first paid dlscharged remts,

rgbes and royalties payable by virtue of these presents
may at the expiration or sooner deteminefion of the
geld tem or Wwithin six cgl ender months thereafter
{um ess the lease shall be detemnined under cleuses

1 and 2 of this Part and in that case at any time not
less then three cal endar monthsg nor more than six
cglendsr months sfter such deteminstion) take down
and remove for his own benefit 2ll or any ergines
machinery plamt buildings structures tramwsys railweys
and other works erections_ and comveniences which mgy
have been erected set up or placed by the lessee in
or upon the sakd lands and which the lessee is not

pound to deliver to the State Governnert under c¢lause |
20 of Part VII of this Schedule anad which the Stste

Govermnent shall not desire to purchase.

6. 1f ot the end of six cla.léndnr morths after the
expirastion or sooner detemingbion of the ssid term |
under the provigioch contained in clause 4 of Part '
VIII of this Schedule become effective there shsll
remaln in or upon the sald land any engines machinery

g@ plamt buildings structures tramweys reailweys and

@) other work erections and conven:[ences or othar pmperty
. TR
.-;-.‘?’.t ¥

W " \_‘“‘ii\ R V 0" Al ¢ M
Tt

B M

G ©




J 1491

4.3 -

which are not required by the lessee in commection

with operations in eny other lands held by him

under prospecting licence or miming lesse the same
shall 1f not remgved by the lessee within one

cglendar month after notice in writing requiring thelr
renoval has been given to the lessee by the State
Goverrmment be deened to become the property of the

i State Govermment and may be s0ld or disposed of in
such mamner as the State Goverrment shall deem fit
without liabllity to pay any compensstion or to
account to the lessee in respect thereof.

Notlces,

7. Bvery notice py these preselllts required to be

. _ glven to the lessee shgll bhe given in writing to such
person resident on the sald lands as the lessee mgy
appoint for the purpose of receiving such notiaes and
if there shall have been no such sppointment then eve-
ry such notice shall be sent to the lessee by regls-
tered post addressed to the lessee at the address
recorded in this lease or gt suchother address in
Indla as the lessee mgy from time to time in writing
to the State Goverrment deé:igna.te for the receipt of
motices and every such sew\jfé -shall be deemed to

: be proper and valid service upon the lessee and shall

not be questioned or challenged by him.

.»’ y .
é “5 B. IFf 1n any erv'ant. the:-orders of the state GoVermment
P are reriaeﬂ, revieved or cancelled by the Central

kf‘:'.:f!;:fd L) (\{ = R . v

B
'?;-j“{cﬁ sai L
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Government in pursuance of proceedings under Chapter
VII of the Mineral Concession Rules, 1960,the lessee
shall not be entitled to compensation for any loss -
sustained by the lessee in exercise of the powers and

privileges conferred upon him by these presents.

8A. The lease is executed at Lucknow the

capital town of the State of Uttar Pradesh and subject
to the provision of Article 226 of the Constitution

of India it is hereby agreed upbn by the lessee and
the lessor that in the event of any dispute in
relation to the area under lease,condition of lease,
the dues realisable under the lease and in respect of
all matters touching the relationship of the lessee
and the lessor,the suits (or appeals) shall be

filed in the ﬁivil Courts at Lucknow and it is hereby
expressly agreed that neither party shall be competent

to file a suit or bring any action or file any

petition at any place other than the courts named

above,

9. For the purpose of stamp duty the anticipated

S ‘—“\——'—‘-\._‘__ Sy

average dead rent from the demised land is Rs.3532.86 per

year. - - f

A st




1493

o 45 .

IN WITNESS WHEREOF these presents have
been executed in the matter hereunder appearing

the day and year first above written.

Signed by.....if%gjj..

For and on f of the
Governor of TL] Hesh,
ugEr qﬁﬁr
wofta s,

In the presem“ il

the Lessor

1. LU B R I B A T A I I mtqaiﬂ}'- ’__‘-/I
.‘T'.I:ﬁ‘ﬂl ‘
ui‘“‘ﬁ k '12
gt T a3
;it‘ ?d\.{\r 'a‘g
ge

“ojo [NAy ’“&R)gf"
~'f1,n

C?v\'b Leckin

Signed by TL.@L. 2
(7.R. VARSHNEY)

In the presence of =

i. .....LTTTT:..?V s B

" @17 srfywrdf
Weed afrwd fadarayg
9oJe, AgAZH

Ll R )

the lessee

“Deed lias been com

pared with
the vettced drafy”

eprnd_

T wfewrd
T o wfqad fadmiam
Se¥v AT

"Entries checked of the deed
from uge o; | to SRS

L $:2 o«

e &9 fg 1
9T m7 @fgsd frdqrag
Io¥o, HEqH
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Certificate No. . ¢ IN-UP78050207133368U

Centificate Issued Date © 25-Aug-2022 12:32 PM

Account Reterence + NEWIMPACGC (SV)/ up14350304/ PRAYAGRAJ SADAR/ UP-AHD
Unique Doc. Reference ' SUBIN-UPUP1435030444431943392085U

Purchased by :  JITENDRA RA! VARSHNEY

Description of Document . Article 4 Affidavit

Property Description © Not Applicable

Consideration Price (Rs.) :

First Party . JITENDRA RAI VARSHNEY

Second Parly . Not Applicable

Stamp Duty Paid By . JITENDRA RAl VARSHNEY

Stamp Duty Amount(Rs.) . 10
(Ten only)
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OFFICE OF THE DISTRICT MAGISTRATE, ALLHABAD
(Mines Section)

Letter No: " \A7T  /Niines/2007 Dated:7 Vil 2007

CERTIFICATE FOR ROYALTY CLEARANCE

. M/S Shri J.RVARSHNEY S/O Shri Phool Chandra
Varshney who holds the mining ieases of extracting Silica Sand,
under the Mineral concession Rules-1960 for an area 97
Acres/hectares in Village JANWAN, Tehsil-Bara, District Aliahabad
has ‘oroduced his statement and Director of Geologist and Mining
Departement, Allahabad has also peoduced the Royalty Statement
for the period 01-04-2006 tc 31-03-2007. According to these
statement and available of office ricords the lease holder has paid full
Royalty/dead rent for the period from 01-04-2006 to 31-03-2007
payable under the Mines and Minerals {Regulation and Development)
Act 1957. ) _

These Rules made as per Schedule and terms of the
lease.

\%\5_07 ;
Districit'Wlines Officer

For Collector
Allahabad

OT 06' 2@07
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OFFICE OF THE DISTRICT MAGISTRATE, ALLHABAD
' ' (Mines Section)

Letter No: A9 /Mines/2005 - - Dated: 21+/9-200€

CERTIFICATE FOR ROYALTY CLEARANCE

: M/S Shri J.RVARSHNEY S/O Shri Phooi Chandra
~Varshney who holds the mining leases of extracting Silica Sand,
under the Mineral concession Rules-1960 for an area 97
Acres/hectares in Village JANWAN, Tehsil-Bara, District Alizhabad
has produced his statement and Director of Geologist and Mining
Departement, Allahabad has also peoduced the Rovaliy Siatement
for the period 01-04-2004 to 31-3-2006 59,504/- M-T- Tonnas Silica
Sand. According to these statement angavailable of office ricords the
lease holder has paid full Royalty/dead rent for the periog from 01-04-
2004 to 31-2-2006 payable under the Mines and Minerals (Regulation

and Deveiopmeni) Act 1957
. These Ruies made as per Schedile and terms of the

At

Y
District Mines Officer
For Coilsctor
Allanzbad

_ lease.

21,12 2006
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K. 304 /ihadan vated 2U—-jr-2cel

/s Shy A1 & Vs l/m p,q g]@ ol IR qug%{haj f«gﬂ 1&9§iw¢/

tne mining leases of extracting silica sand, under

the Mineral concession Rules- 1960 for an area
. =
res/hectares in village ,h}(lﬂntkﬂﬂgh

L:hzll bare Listrict Allahabad has produced his stutement

end Lirector f Jseoligist and Fining Ve urtment ~ilahabuad
nes #.s50 pro.duced lhe doyalty Statement Iur the period-

*Q‘-’?f - 2000

- 6‘92 ¢ 3Dt Tonnes Silica 3and.

~ceurding to these ztatement the lcesce holder hus paid full
dovelty /decdrant for the period iru:‘bugﬂhﬂfkﬁ?to Rl 3B . 26870
sayedle underthe Mines and bMinsre:s wlegulaiion end
wevziopmoent )act 1ySY.
“ngse rules made as per-schedule znd terms of the
leze
\;\
tfor ﬂ_cgtf}r

Iy Allzhabad. ..

e

54 (2 200l

J. R, VARSHNEY
44/16, LOWTHER ROAR
ALLAHABAD-211002
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No., cyg ji{km\c‘.‘::m/’_?c;\-;Q Dated -/é'fl'DG@Q

MINING DUES CLEARANCE CERTIXTCATE

/e R Varr ey W0 /16_Lordoy Read B0 who holds

the mining leases of “ekfracting silica sand, under
the Mineral concession Rules- 1960 for an area

acres/hectares in village e

Tzheil Bara District Allahabad has produced his statement

and wirector £ Jeoligist and Mining Yepartment allahabad

has aiso pr.duced the iloyalty Statement for the period-

A6-97,47-98. AB-Q or _IBE 9(1 ‘—10? M.Tonnes Silica Sand.

according to these stutement the lease holder has paid full

Royalty /deadrent for the period fron L h-9q¢ td?3l51

payable underthe Mines and Minerals iﬂegulaticn and

vevelopment )act 1957,

These rules made as per-schedule and terms of the

lease.

Z/5/’@/

For Collector
Allahabad I

e e FER
e E S

GO 200w
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